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husband and wife at the onset of trial in dowry harassment cases. There is no doubt
that it is a very sensitive Section and it has to be used judiciously, since sometimes
Section 498A is also used as a weapon rather than a shield.

Sir, incidents of harassment of married women by husbands are increasing, not
only in India, but also in other countries, particularly USA and UK, among people
of Indian origin. Under the Cr.PC, except in cases of murder, dacoity and rape, the
police can grant bail in the police station itself in all other cases. But, the proposed
amendment permits a police officer to grant bail to a harassed husband. It would
impact not only the legal process, but also the judicial process. What the police will
do, if it is passed, is that they would take money and grant bail to the accused.
Once this happens, the number of harassment cases is bound to go up. So, instead
of strengthening Section 498A, the Government is promoting male chauvinism, which
is unacceptable to the women of this country.

The proposal is reprehensible. So, I demand, without any hesitation, that the
Government must refrain from giving elbowroom to husbands who indulge in

harassment of women, who are even otherwise biologically weak.

MR. DEPUTY CHAIRMAN: Now, Shri Digvijaya Singh.
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sft fefaora e @er ucwn): aFFg Suvafa i, 89T vet uRefdar & ger |
g 3R UNERlT =Fawern & ue H 21 TR & el B, AR RARIS B AT B
BI AT 89 AN A 21 §151 99 CAlergTaherd feurdHe # Ursdcrsoied &1 ddel
AT, AT BHA U AT {HaAT| IMUBT TISIV WRPR  SAD 31aX qHSAIAT PP
3 Uifthe IR & o= fhan S19 25T &1 w9 aman, a1 89 AN SHGT iR
YA AR o, Al G P RANHA WIEd H, S Ad Hew@qUl Ug W §, S/ €l
FaEl [ dad @S Wiee T2l 8RN, Sl 3ifaerT 21 gF1 arf2ul g9+ 35ft 3R 430
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1 ARG 86 TR BRI B JHAM I 31 <Ifhd S8 w9 foras Ua1? wRd
ST uret & g Wt 9 saet Oy fear fF wwfy e 8, R AR g, @
U] 53 vl o9 @1 R PR 82 S ¥4l gsl g9l B & a8 B a1l
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[sft fefeaora Rre]

SR TR, B! IR 6, dfed a9 96 giF SIS 1 sifex 3 T R,
2014 ¥ SiTSX 3AMATI MY AT Y MMRD Act & 3T Il &% Fdhd o 31 T,
9 919 B & A9 €, FIF 9 MMRD Act 91 o1, A1 T PIC BT i 1 o1
3R i B F FB AR BT Yo R F Y qRacdT BT SMawad AT, <fer
9 BN ARkt PR &5 B 99 W Bl dol AT FeHT & AdT 941 7 A fF
T4 Sfagm 7 dega— Ao g & iR W b RN AR H L ().

MR. DEPUTY CHAIRMAN: The display board is not showing. What is the

reason?

SHRI DIGVIJAYA SINGH: Sir, let it not be displayed for the next four minutes.
§ amud fraed sl g & ... (aum)...

MR. DEPUTY CHAIRMAN: The display board is here. You will get your full

time, otherwise I will cut your time.

SHRI DIGVIJAYA SINGH: Thank you Sir. # 309 IR &R 81 § (P
.. (TTET)....

sft Jua paR /9 @fEEh da): @), fkfasy g St &1 ez g & 6
T3 ...(TGET)....

sft fafasra Rg: 721 gl ...(@@gM)... Thank you, comrade. Thank you.

TR, § MU TR B WET g b S8 A8 AR fbar o1 6 <= & N1 4w
e €, 9 99 @ gEil 91 €, dfe <ufed A 89 S9H SelU B 31 AR 2
SO HeAd gwl 3R 3T MMRD Act 2%, @ reconnaisance permit, prospecting
licence, mining licence, leases ¥ AF T WM &I I WHR & IFJAIGH & 918 o
g AR F U9 AW I AR Y g TSR R SHB! IGAfT I F I T
WHR BT AT oot Argd @1 Al ol F Jafiie dames smue 988 €, st 3
AT F T H AU IR HIAT AT g1 AT WA A1 Bl FlIEd Har 81 H
IRE TG S W, T AT S W, S & Il F SR SIS & IS
W IR HIAT ATEAT § 6 3T Wed byt a8l smuet AReR ISl |
g1 TSt 3T B & qET MMUBT AfHR feT BT 1 3R MY 57 BT & A=<
%, @ #9 3E S sriedic Hg A 2, 98 § Ul 9d el gl S0 Fadi 7
# 3o Yot Y 21 SRR f&5 B AT end use Bl A6 AT &, i g8l U= dfaR
WA o, Wi fid o, T @1 wie @ a1 @R 1 Wie o, I8 3y
TE BT SR ag e Uiy Mae S, ey d BN R I SAl b AR
H1 & T8l 82 fefiu foat S, # smusy guen =mean §, omue swisHe Ha v o
aftier fg Sft, smu=t & g aredr §, MUA InisHe g fBAT A1l I8 B A1 U
39T 31 AT, @t aorE F MY AU IFSHT dU9 o @ 87 Al Bl ARBR
3 fo=arT ared €2 § MUY IR HAT ArEdl g .. (). ..
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SHRI BHUPINDER SINGH (Odisha): Sir ...(Inferruptions)...

sft Refaea e a9 Sovafa w81ea, ...(@@a™)... Sir, T am not yielding.
...(Interruptions)... Bhupinder Singh ji, sorry, I am not yielding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Bhupinder ji, please sit down. He is not yielding.
...(Interruptions)... He is not yielding, sit down.

SHRI BHUPINDER SINGH: Sir, the amendment...(/nferruptions)...

SHRI DIGVIJAYA SINGH: It is my right. ...(nferruptions)...

SHRI BHUPINDER SINGH: Sir, I will also speak. ...(Interruptions)...
SHRI DIGVIJAYA SINGH : You have a right to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If he has taken your name, I will allow you later.

...(Interruptions)...

sft Refeea Re: a9y Soavmfey 98iea, § A9 99 & it de=al &1
AT ATEAT § B 3T S ST & ARAH F T UG B fIG A9 3R B T Bl
WEHR Bl &h BN T 2l 39 9&9 & AFHIG 9 Fded ge & JEEal d
T are < b UBl gF g B9 forn 8, 319 MUd! Hd & @eEH 9 A
R Wic o a1 W e oFl, $H6T 90 BT IMUST JRER TE 2, sHd! Ty
TR S T B NG ARl Sff B darg 3l

SUAUTIT H8ley, ST & AIA- 3R AT clause 17 T, clause 17 § g8
5T RBRI & ARER T o) v €1 S9d d8d a8 T & 59 ST #9r1 2Rl
g AT ST a1 BY Fhd & AT 997 Isd IRGR B FeAfd 9 Arsf o
T R Ahd 81 AR ST 816y, 3d o0 WRGR & U a1 991, hdd
FBIERY, Had IMTD! BIA-JAGLRAT 3T FTd & b B AT Bb 31 DAl
e, wig foan feam? iy 59 919 & qo 9§, g9 UP A’ dRIS, &1 o
s foan, Afes, Aeiey, I8 30 Al & 3iax fem

g & Jar 3h e Td) seE): 50 ATl

sft fefaera Rie: 981, de § 30 ATel €1 Mining Regulation Act H 50 T
agl ft UH 9% ST B B, I8 TH YD 918 H FAGl SAiY g ST IRy
DRA £ 3R It AT Hel @ W wrelAr 7, w1 9 ) Ay © f st @
AR T F FeT F AR W T FAW BN WE ©, 39 UN AU YAEGIR DI

A SUAMTafT WEled, ERT favT WorgRl BT 21 BRI WEH H HaH SATe]
WeR organised sector HI T Welde HUSI H BHT A <ARAA ABI A AR
e on f5 sy deR A ) gaETl SR daR AR $ o 3R o9 AR
ﬁrﬁ@%ﬁzﬁeﬁwaﬁww,mﬁﬁmﬁ?wommme EBTWW
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[+ fefasra ]

7 oo ) @ @18 v 98 < ) der At 9w 9 A ) B A A
3R far % S Y &1 oSyl JIRAs wred J bl 6 g6 A1 SAB! @a”
a5t <) off, S A1 ) f3an, Wfsd, W Suavfa Jeid, ST b oflsd BN
W W IS W, CITU W I3 IR, A SIH! &1 Tl T I8 H41 Ordinance 87?
T g1 el B, Iy e Sft, O @ fRapa €, S susT sl Sieal @l 8%
2, Ordinance 34 fhiy & AN &R Hd Al § YA R BT A18d] §, 59 Aad
& eI | IR HRAT ARl § (P MU I9AT BT ABR B form, wsTgRi Bl
R B o 3R secured creditors @1 TS AT I PR TE 1 S AT BIA
T @ 9, 99 MU FT AL I B2 MU TBi BT AR <= AT, AU 3T
secured creditors T &I ¥ fora, < ASIgR] &1 @A MU 7ET I I 3TqDI
ARIG I & 5 omu Aoty faElt €1 ok I 71 €, # swd |y g s
g TR HIAT ATSAT §, ST MU Clause 23 SRIUI Clause 23 | € b ®1g 1
AT PR Y 3rArd] &t ft W # 9ren ST g, @ SHS HUR S Fol g,
gg # g B a1 dredl §U "If any person obstructs, fails to deliver, destroys or
misuses or retains any property of such coal mine, he shall be punishable with

imprisonment for a term which may extend to two years, or with the minimum fine
of one lakh rupees for every day." H amw aﬂ‘ﬁﬂ DT drgdl é, AT IS 3R
R 3relre] & fFe deR SO H1 PAE 21 PR U 3R TH W $5 RPN A
TE T Ur$ T S99 W B 7 Smufy wR &Y, O S ASIgY B AT S oS ek Bl
AT IF HHART BT MY Th o ST I BT AT B AR T A1 Bl Aol <l

1 I8 HAoigY f2adl S 82

AEied, § e ATH @ 9% WY SR ST A18dl § (b sBi $El § 6 e
T open sell 3T BT 98 ol 89 ) daTR® ®©U | SAdb ARy # €, ofde
$AF FEofe W) 3R 3MT open sell HAT AR € Al AT IAH elex PT HG€M
BTG R FEATA S 5 BIC-BIC $¢ g & TN H &l Ior1l fhRIeEe & 3iaw
BICI-BICT T ST 2, gI SN 2, STH! Jel S8 Sorl 3o 1 fom
rad @1 € {6 9 ug-urE, €9-a9 fhel S o 9d 8, <id dibe § WIS TSl
g1 # A w@30 Sft 9 ¥ gue @medn € % 59 S A 98 ueee Sl 8, et
aore 9 39 Al & f2al &1 dveror g e g e fear of 6 s9H eeR @
ATaeT ST STl 3R 3MUBT open sell BRAT &, d1 MM WeleX I & RTTGI IH
ff g2 Wer T2 fFan ot s wer WY, Afd U WeleR B ard T8l Bl

sl & WU, AT S Aeled, s enfaarit &1 Wi e Jel
TG T gl H MUY FEAT e g fh H 39d aN § dIRAT 9Ied b1 g
e o iR 3mud ver W gema A AN IR MY SIRM FIA b T BN IR
TR AR @ TR w9 9, @) MUl 9 98 ] IR dey 9% S
T o BRI BT 3fdd a1 freran sad w1 foamd o7 96! did Ahesl e
I ¥g 9araT & Ared, Ugde o Siedl o Ihd B, I9d WBR, g GXPR Sled]
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TE o TeA SHe aN W S g9 I8 Sifdc feam § el wast ur ve1 g 6 b
BROUN A Tg Usde drddl BT Sieel e a7 8 3R I BRI iR $g BT WBR
B g IR I frem g A1 oMo I vfeve & forg faee fean em wifes, @ny
H AT MO FE Wl R ¥ ¥ gIsaed @l e dRA & v ofR Bis oY sifew
BT & @1 SUd Usd oigdd AR A g afcfhdce o aifiy, S8 0 3 RaR
d o1 91T 6 39 Bl <fe § gAR faw ff snfeard aw €, sy gaod &,
ST AN & BRICH 3T VT, 2005 & Aqd FoH Acd B QU MY 8, 9db 915
Bl oifgeie fbg ST, argenm sE@! My qRT AL HR U

3T H, § Mud AT | B FA S A gAA1 B IR o B BRI w3l
Sfl, BT HATT GARATD HATAT Bl ... (STIET)....

e e & g WY, B wHAe™ & o Al qA1 FA R Aoy
Sott waTer & oy WAt (sf digu Maer): S9 SHEEr 9 W BRI, 91 B G
T2 BNl ... (TFET)....

sft fafaor Re: od o) gorel § 319 ®1d B €1 ..(ag)...

sft g et g dwsht 7 g9 L E@EEE)..

sft fRefraora Rig: STawfay F=Iey, § U™ R ST A8dl § & I8 B,
ST AT BT IRBR ST 7, FOIGRT BT AWPR BT 8, ARl 31 AfPR
BT T, Hogad BT JHR BT 8, U BT BT BF A HF &F AT a1 q9dT
TEI PN Fehdl | gIATE|

sft fier R w7, ...(@@um)...

sft Sumwmfa: yfie i, 9fSTI ...(@@em)... If your name has been taken. then,
I will allow you. Now, you sit down. ...([nterruptions)...

IUGEIE B HATO § Iog HAL JAT GG BRI HATGT H T HAL
o gEaR s Tahdl): R, AT § $9 W) 1 °T =@l BT a9 g ATl b s
ST 63 JHSHCH &, st wARI I Radwe grft & afs wea o o weafa

ST B, O B U BT W 39 W gl B WH IR AR AT UHh gl AT TiRg
H M ... (FFEM)... MR F&4 Fe9d 81 a1 39 W ...(FI8M)...

MR. DEPUTY CHAIRMAN: I will allow you. ..(Interruptions).. Now the
Minister has come with that suggestion. But when I myself put forth that suggestion
and T wanted to take the sense of the House, it was objected to from your side.

SOME HON. MEMBERS: No, no.
SHRI MUKHTAR ABBAS NAQVI: There is no objection from our side.

MR. DEPUTY CHAIRMAN: In that case, that is the suggestion from the
Government side. I think there is...
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SHRI TAPAN KUMAR SEN: It is not accepted. You should take the sense of
the House.

SHRI NARESH AGRAWAL (Uttar Pradesh): Sir, it is accepted.
SHRI TAPAN KUMAR SEN: Sir, take the sense of the House.

MR. DEPUTY CHAIRMAN: Tapanji, I will give you enough time, but all
others are accepting it, then, why do you stand in the way? Anyhow, you want
your quota. That will be given. All right, this side and that side are accepting,
then, why do you stand in the way?

SHRI SITARAM YECHURY (West Bengal): Sir, in the spirit of the Coal Mines
Bill, may I request you not to bribe individual MPs?

MR. DEPUTY CHAIRMAN: I am not doing that.

SHRI SITARAM YECHURY: You said, ‘I will give you more time, but why
do you want to argue for others?’

MR. DEPUTY CHAIRMAN: No, I said that I stand for majority. That is all
what 1 said.

SHRI SITARAM YECHURY: Therefore, what I am suggesting is, you have
allocated...

MR. DEPUTY CHAIRMAN: I was with you in the morning.

SHRI SITARAM YECHURY: I am only saying that if the hon Leader of the
Opposition agrees and you have allocated 34 minutes for the Congress...

MR. DEPUTY CHAIRMAN: No, the suggestion has come now only.
..(Interruptions)... Then the Congress’ time will be reduced. Accordingly all parties
time will be reduced. Yechuryji, accordingly, Congress party’s time will be reduced.
They have 34 minutes and they have only taken 13 minutes. Their time will also
be reduced. Every party’s time will be reduced.

SHRI SITARAM YECHURY: My Party’s...

MR. DEPUTY CHAIRMAN: Yes, as a special case, I will allow you full time
as for two hours.

SHRI SITARAM YECHURY: Okay.

SHRI GHULAM NABI AZAD: Sir, finish this within one-and-a-half hours.
Please don’t put up speakers from your side.

MR. DEPUTY CHAIRMAN: Okay. There will be a one-hour discussion and
there will be half-an-hour for voting.
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SHRI TIRUCHI SIVA (Tamil Nadu): We agree for one hour, Sir. But why
consider only one Member who is asking for it?

MR. DEPUTY CHAIRMAN: Agreed. It will be for one hour
SHRI TIRUCHI SIVA: Sir, the time neced not be restricted.
MR. DEPUTY CHAIRMAN: Therefore, you take only five minutes, Shri Anil Dave.

sft et \ere g9 (Few weEn) - Suwwrely S, smue R gaR wfRfa @1 e
far o, Sud Fdg F § g1 g7 e § 6 Su9e o™ aM & fou e faT A
SH1 ©: o 7 ©: 9oF P AR & a7 gI® W AR IW qF 99 SR o
qewl I FAdH T 19 H F 14 BN I8 B B DI gARI el DI hdd bRl
2, 39d fU 9R 9eWI 997$ & U £ AR 9wl 7 S9$ e} AP TS| S'H
Iga videa mfcRie feam SmcRue iR ®ia Farea o ff SUE e ywrdl e
S| Fewat 7 wer o fa TsAl B garar Sl A S Bid aTRd IS €, S a9l
o1 FEfE f ik S9d sfew ufderdt dwme, weRTg SR sfeem = wiaffer
e Sud gy sl wReR & wemafTd @ 3T 3R STBIM YU ueT Tl He
yey 3R BT 1 del & g9 o & fedl uraa 9 sysad A2l 8, 31U S9d
3EX ST HRAT AR & AT ) G Bl 918 | YA I8 AT INTUC, BMS,
AITUC, CITU, HMS 39 U&R & AT AISHAT B g S| S99 4 o9 el +
fore wmef €1 €1 9% g2t AHcRUT 7 9ar I 3 721 @ € dfdb STb gea e gu
21 TP germd S fH g9 o oml #9 wEr f s9e) WIeR #) dl, Sl 7d <l
HOIGR B a1 A S AT, TS-aST IWHL b BW A8l qSAA Bl ... (FTEM)....

sft qug PR @9 : BN AT wiEeRE 9 fSeF [ & ug d o
3fUfrRe Siam?

sft sifrer wrerg &9 § 9O WET ().

SHRI TAPAN KUMAR SEN: Let the public know about it.

sft erfer s <2 : Sew A e € v A R © L(@@we)... dAeRl &
37EX ST HATE 3R ASHIR FATAT 7 MHR MUAT U&T I@T, SIS I HATAT 7 37T
UE I@l, BT e HATET F W) AT IAUAT vl @1 81 qel VAT e & b S A
JoFe HIST H HEl TS 396 SR &9 fFe-¢-Mae ==l 9 a1 el & & o
F T P, AP A R BT, TS Aolge HHST PT YA ST 81 S61 Tb AR Al
7 fraeT FE1 6 R e U4 53 © e Wedl usd Ugd bRl ARy, SWbl
dIR F I AR AR g @ g% 99 & § s fe fifdus vaie! ok e A
3l T BRaS T # vdic! fFar 2, Id! oFR Sl o iy <=1 sl S9H |
UEdl JAfTHR ASER BT Tl AIGY BI S a1 € a8 Ugel fear Sem fodl b1 ugel
I faam STQm| ggel PR ASEY B B ... ().

SHRI TAPAN KUMAR SEN: Please don’t create stories in the House.
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MR. DEPUTY CHAIRMAN: Please, sit down. Tapanji, let him speak. Silence
please. Tapanji, why do you disturb him? Let him speak.

sft aiferer wTera <3 ¢ 319 3Ty qS S RN .(@ELH).... AT Tl UGS A IRTTl
MR MY Ared & o sﬂ%ﬁ forT Clause 9, section 4.8.1 P LI ofifstul W, B
SUHTFITAT & IV BT B AL AT Sfl, IR Y9 & oI N T I W &
g1 AMRAT B ddx ffaa o1 Fgiea, 99 W o & sier Suvidr a1 459 T2
o ar I A @l (& § T8 o dhan 59 9d B dd) Sl W ==l gs,
Hed MY, Jea MM AR IAS I8 I8 gAvaa e mn 6 s96 fRdi & v
% forv e arel 9T | 39 WeR & I 9 Su«t o1 Ted fear srem o fe
S F H BRI T A1 TS| 31T S BIIAT 98 20-25 BUY H ol 8, I8 Bl 39
Rarrd <% = fear Sl 59 & foy Sude fsam m € @R efisT 3, sub section 4.2.3
G S IHhal & T d 59 919 B Aefid fear w81 99 Sy #eied,
Il & JMMEE A1 SR WrRTar B 999 950 IorI AT THUASIR Uae & 3fa%
WWWWW@W%@?WW%Wﬂ’?ﬁﬂ‘?subsection3ﬁ
I8 we fomm ¢ f6 efkae MiRa wewE a9 &R g8 ovan € 6 w@d=ar &
IS A &85 & 3feR Usyes ¢Issd & oY MR BIg 91 HEl T T, O A B
e Y S e s9d Aem | R 49 |7 WeH €, 89 @WeHl & 3iex (Rkeae
R BISSYA a7 3R e @i & Aifod T& IEHT AW Ug<il .. (FFET)..
§ 3O+l 9T |HATG B §Y S B AT drsdl g qel VA e € B B
AN U 8, Aa%IHdl AN U 2, 3d BRIl AR AEeIHal & dd § B e
T IRT 3FAT 81 B SHIC BT IS, T & BRU SIRT R TaaTol
qrEY ST 3R ST 519 59 Sl a1 89 W= g9l f% s urd $a-1 IeR S Rel
2 3N o9h GAEHl & U 32 Bigd B AEvghdl B, e i A dgen @ie Tg)
® T, 9 I8 a1 396 U I 91d R

[Suawreag (it A fGg se=iv) Fordf7 g7l
TE1ed, gag o 9 U gan, S9d IR 7 H R v € a1 FEm gER ure S

THiad TreT B, @il iR wien fSa 9 # Sudw g, Sad 9wy § g9 o7
B TH B 919 HEHL H 37U I FAT a1l S et 7 get & gedt | s
TH M & foIT Uh-F-a15-Ud o1 o9 WR fha+t asferal &1 STovd gRi1? afs o1
I AN B VAT HaTd BY THIG el HRAT a1y o, elfdd d S99 TH M| He
was genius of his time. I1 S8 FEl, "one is enough, if it is long enough." 3R
9% Sal Wl 81, @1 Ud €1 Aod! 9gd ©l AEIed, WRA BT ST 3R WRT & @il
HATEAT BT & WA B, T I P T g 81 S, 39 & AR SR TR di
gfaarg gt g1 SIe 3o g e & fo e fan, 9gd-aga g=arel

sft e SETe: AR UMW S, 99 59 919 9 9ead g & 9gd STeal
# g% f9a @ = 8, Wfed #§ 59 9o &1 safow a\e= &2 @1 § 6 3w @ gfn
# 9 Y T8 9 & T P Aifrar, R @e w g8 §, 9% <9a J &
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fale B 1 € R 1 S8 B odF1-S1 T °1 sdifery gAY urdt 9 9 e
BT qadd B &1 Aoty form 2l

9 delae HHCT B MST A 9 I Sordl offl Aeled, § =mear § f& 99 am
9 & el G, Tl S wed H IR FNl Bl TR fFasR 7R § 6 wH ShrReaar
BT S compensation el T, @ SFiF 7 &1 € A1 SHRS@R o1 JET 8, 91 S9
compensation & Ugel 2T HT UHe SIM®HT &1 8RN, SAG a9 {4l 3R B liability
Fft 3o I 9iRE BE 3d € & liability AN 8, Ugd & TNl ST IT assure
HRT 6 M9 T # Ig 919 gl JaR <), s fefaera g st 7 wer v # o
I |eHd g b M9 S 3R @aMI 3T Al 3, 3R wAfearer #3rery iR ifeard
HATId— ST A TR of oW, d1 IS 3MU®GT R SATaT Aol 1= 39 ® el
BT G T <1, b U1 1 9 P9 dle], 81 U2 FBId, H T Wgl, oY S,
3! SN P 91d Sors Al HBIEY, I 919 Tl 8l AW A A PI AAH B W@
21 3T T BRI B @EH F 9F A § W 2 TS 6 AT SRRAT KTd B AT
TR ®1 T W2 F, Th S MU Ao gl Uh IR JY g8 © SAD] MY A
PR IR € 3R MU 8 W £ b 39 W A ud IR 2 dRd PRIS BUAT M AT,
=T 3mues U S YR b sy et fiamht B, frre forg sma wed € 6
ST gell i B, S9d wfowgt gRf, duciee g a1 Jrbe § Ve fR smem
39 98T Sieal | &, fbd FAT I8 [l BN AT 81?2 H AT Hel o b Taide
3w Sfea I Sfea &1 SRRaT W, G I9 B T WGl SR, I BT FT
TN, 29 BT Bl SN, PRI B B oTHd Usdl 8, 98 A~ Wie -l
qhdl, SHB] TS~ o5 BT MY Bl Pls Uaend gl fhar 8, e a1 3 &
forg R d9-ar 2oft &1 TS fear 8, a1 SHST B8l 9 BRI e T 81
6 9IRE & I SN BRIAT SR USI Tl A 8, AR 3¢ THSH a1 8 SIU
% $c & T 9% WYl U IRAU, SHH R ERM? AU edl-STeal H ol o @
g, dfe 7ot 2, i gfim #1¢ & Fvfy & SER 31 oFRd &Y wWeN 49 8l
TG, IAd 918 Wa dre] el arfl 3R $Afely e &9 ANl &1 wwede =T 2
I 39 W AR AR B B9, 89 a1 dEd ® 6 396 979 & 9ig ol ey ssHT
o WP 81 98 H AR BR o, 9@ Pls |/ S T8I 81 59 W faAR s A2y, 99
T AT 21 S Jnfeariat @ a1d el T8 7, 9 98l Ed €, S fid $ Wigd
BRM? ..(9HT &Y €.

WX, § G B VBT gl S BUAT AW AT Pl &, I po gfied hew s &
& a1 Buar 4 g8l @™ S b g8 el § v 81 ET €, A1 gu AlSl AP
ff B 2, § Us fowd GABY Ul 1 W PR | gl UP HASIGY TP Slaex &
U T 3R BEA @ fF A e R A 81 W 21 slae] q 9w IR Ful e
Ig 9gd @RI B WA 8, W PIeAT g 94 R wie fan &R anféfhlRire 1R
o e g i are b 98 T IR ®e1 & gEr R A 81 @ §l slee] |
T IR Bre faar 3R anfiEwRra v am fean Y po fas ae T iR @a
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THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shri Sukhendu Sekhar
Roy. You have three minutes only. I will give you half a minute more.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I would like to make a
few quick points in the form of suggestions to the Government. First of all, in our
opinion, certain portion of the additional levy should go to the State Government.
This additional levy is also a compensatory amount, as stated in paragraph 40 of
the judgment of the hon. Supreme Court of India, dated 24th September, 2014. As
such, Government should consider that certain portion of the additional levy should
go to the coal producing States also.

Sir, my second point is that the Bill seeks to transfer land and mine infrastructure
to the new allottee. Clause 3(1)(j) defines, ‘the mine infrastructure’ to include land
demarcated for afforestation and land for rchabilitation and resettlement of the
persons affected by coal mining operations under the relevant law. Therefore, my
suggestion would be that some provisions should be made in the rules so that land
for afforestation and rehabilitation of persons affected by mining operations are not
hampered, and that should not be used for any other purposes.

Sir, my third point is that as per Clause 17(3), the statutory powers of the State
Government are sought to be suspended for indefinite period. Sir, this may encroach
upon the rights of the States. Therefore, I would suggest the Government that before
suspension or termination of prospecting licence of mining lease, it should be subject
to consultation with the State Governments.

Sir, my next point is that the Government, through this Bill, also seeks to adopt
a transparent system through e-auction, which is a welcome move. But, even after
adopting the mechanism of e-auction, report of cartelization is appearing almost every
day. Here, the Competition Commission of India can play a very vital role provided
the Government makes the Competition Commission of India more functional.

Sir, my next point is, if we consider Clause 3(1)(g) of the Bill, read with Clause
11 of Section 2 of the Companies Act, 2013, then, one will find that corporations
have been included for the purpose of entering into the bidding. Sir, as per the
definition of Clause 11 of Section 2 of the Companies Act, 2013, ‘corporation
includes a foreign entity, companies which are registered outside India’. Therefore,
my suggestion would be that in the rules to be prescribed, some provisions should be
made for some reasonable restrictions on the part of the foreign entity. There should
not be any blanket authority to enter into the bidding process. ...(Time-bell rings)...

Sir, my final point is, since the mines belong to the States, where those are
situated, the States must be consulted in the decision-making process; even otherwise,
consultation is a pre-condition of any liberal democracy. Therefore, I would urge upon
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the Government to take the views of the State Governments while taking the decision
in regard to allocation. Sir, with these words, I support the Bill. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you for sticking
to the time. Now, Dr. R. Lakshmanan, you have only three minutes.

DR. R. LAKSHMANAN (Tamil Nadu): Sir, I rise to support the Coal Mines
(Special Provisions) Bill, 2015. Sir, I am very grateful to my leader hon. Puratchi
Thalaivi Amma for giving me this opportunity. As we look back, the origin of
this issue of Coal Mines (Special Provisions) Bill, 2015, we are reminded of the
Supreme Court milestone judgement on two natural resources allocations made by the
previous Government. How did this issue come to us? Because of a judgement, by
the Supreme Court on 25-08-2014 and the subsequent order on 24-09-2014 making
the Coal Block allocations made carlier invalid and asking the Government to come
up with a just and hence acceptable way of allocating this black gold which Mother
Nature has abundantly gifted to our country.

Sir, does this not remind us of another Supreme Court Judgement cancelling all
the 2G Spectrum allocations, which cost a loss of several hundred thousand crores
of rupees to our nation? ...(Inferruptions)...

SHRI TIRUCHI SIVA: Sir, this is unwarranted. This is an allegation.
...(Interruptions)... He should stick to the Bill. ...(/nterruptions)...

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): I will look into it,
please. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, he has no right to
object to that. ..(Interruptions)...

SHRI TIRUCHI SIVA: Sir, it is sub judice. The matter is sub judice.

...(Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Everything is sub judice. ...(Inferruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): If there is anything
objectionable, I will look into it. ...(/nterruptions)... Why do you want to raise it?

DR. R. LAKSHMANAN: Sir, even the hon. Finance Minister, yesterday, in his
reply, mentioned about corruption. ...(Inferruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Sit down; sit down.
Okay, I will see to it. I will see to that. ...(Inferruptions)...

SHRI TIRUCHI SIVA: They are still running after the courts. ...(Interruptions)...
They have too many cases. ...(Interruptions)...
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DR. R. LAKSHMANAN: Sir, yesterday, the hon. Finance Minister, in his reply,

mentioned about corruption in telecommunications. ...(Inferrupfions)...

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Your time is up.

...(Interruptions)...
SHRI TIRUCHI SIVA: It is sub judice. ...(Inferruptions)...
DR. R. LAKSHMANAN: Sir, I have not mentioned their names. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Please sit down. I
cannot hear all of you. ...(Interruptions)... Will you please sit down? ...(Interruptions)...
Please sit down. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, this matter is sub judice. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please sit down.
...(Interruptions)... You can raise your point when you get your chance to speak.

...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, I would like to bring it to the notice of the Chair
that this matter is sub judice. ...(Interruptions)... This cannot be referred to here.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): I will look into it.
...(Interruptions)... 1 will look into it. ...(/nterruptions)... | am giving you that assurance.
...(Interruptions)... Dr. Lakshmanan, you have half-a-minute more. ...(Interruptions)...

DR. R. LAKSHMANAN: Sir, in fact, the downfall of...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Conclude, please.

...(Interruptions)...

DR. R. LAKSHMANAN: The people of this countty firmly believe that X 1.76
lakh crore were illegally stashed away by...(Interruptions)...

SHRI TIRUCHI SIVA: No; no. He is again referring to the same thing.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Why do you want to
raise this again? ...(Inferruptions)...

DR. R. LAKSHMANAN: If the 2G allocations started the downfall of the UPA

Government ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Why do you want
to raise this? ...(Interruptions)... Your time is over. ...(Inferruptions)... 1 am calling
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the next speaker. ...(Interruptions)... 1 am calling the next speaker. ...([nferruptions)...
Next speaker, Shri Narendra Kumar Kashyap. ...(Inferruptions)...

DR. R. LAKSHMANAN: The allocation of coal block will be absolutely

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Next speaker.
...(Interruptions)... If he wants to raise all these issues which have been objected
to, then, ...(Interruptions)...

DR. R. LAKSHMANAN: Sir, it is assured in the Bill that the allocation of the
coal blocks will be absolutely transparent and the money collected by the auction
route allocation will go to the States which have the coal blocks. It is specifically
for the positive and open approach that I support this Bill. ...(/nterruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

...(Interruptions)... Your time is over. ...(Interruptions)...

DR. R. LAKSHMANAN: Sir, it is told that till 12.03.2015, the bidding process
for 33 coal blocks have been completed. The likely amount to be generated in this
process alone is close to rupees two lakh crore. We could imagine how many lakhs
of crores of rupees will be available by this auction process for the Government
when the entire process is completed.

It will be in the remotest parts of India that the new coal mines will be operating.
Let the geographical aloofness not give room for exploitation of the people who have
been living here for generations. Tribals, adivasis, whatever they may be classified
as, let us always remember they are our fellow citizens, our brothers and sisters.
Let their fair share reach them. This Bill promises to nation that the labourers will
be protected by many existing labour laws of the country, the Bill promises to the
nation that local population will be adequately taken care of. It is because of these
promises that I support this Bill. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

...(Interruptions)...

DR. R. LAKSHMANAN: I request that all the concessions granted to the coal-
bearing States should also be extended to other States which are setting up pithead

power stations.

Sir, at this juncture, I bring to the kind attention of the Minister the problem of
contractual labourers working in Neyveli Lignite Corporation. There are about 12,000
contract labourers. They get a daily wage of I 425/- No other benefits are given
to them. They have been working in this condition for the last several years. It is
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inhuman. They have been patiently demanding permanency of their jobs. I reiterate
their demand and request the Minister to come up with a schedule to make them
permanent employees as carly as possible.

With these words, I support this Bill.
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THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Shri Tapan Kumar
Sen; you have four minutes. But the Chair before me said ,"Give him extra time".
Maybe, for a special reason; I don't know why. So, it is five minutes. Please carry

on. Five minutes is five minutes.

SHRI TAPAN KUMAR SEN : Mr. Vice-Chairman, Sir, I think whatever time 1
speak, that is my due time and legitimate time and I will speak within that.

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Your legitimate time

is four minutes; I am giving you five minutes.
SHRI TAPAN KUMAR SEN: Thank you, Sir.

Secondly, because there is a time constraint, I can't elaborate. So, I start with
hon. Minister's presentation while placing the Bill. Please don't put an imputation
that we are not in favour of transparent way of dealing with things. Please don't
put that imputation; that is a false imputation. If you go through our amendment,
for your so-called transparent mechanism, I think, there is no opposition to that. We
oppose the Bill on certain basic premises. You are altering the basic structure of the
1973 Coal Mines Nationalisation Act. After a long experience of private mining,
they have nationalized the coal mining sector, and, thereafter, the coal production in
the country got more than quadruplet, coal conservation has improved; coal mine's
accident situation has considerably improved and the workers' lot has also improved
a lot. So, you are trying to reverse this in this Bill by allowing the coal block
allottees to mine coal not only for own consumption — up to that, that was the
practice — but also for sale or any other purpose. That will be the opening up of
the denationalization process which the country achieved, the people of the country
achieved, not only the Government or the Prime Minister. It was a prolonged struggle
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of the people which had achieved this. You are now reversing that process. We are
opposed to that reversion. You may agree or disagree. But we oppose this Bill.

Secondly, you are saying that the common man will get coal at 32, 3 or 5 per
kilo for which you are removing that restriction. Hon. Minister, please see. We are
purchasing rice at forty rupees a kilo in the city and the producer of that rice is
not getting even five rupees per kilo. They are committing suicides. In such type
of pervert economic governance, I do not understand that only by removing that
restriction, how can you ensure that small industries’ eent bhataas and commoners, old
ladies, will be getting coal at two rupees a kilogram or three rupees a kilogram? 1
don’t know. Whatever you have to deliver to the common people, it is not possible
by any trickle down process that from this, that will follow. No. That trickle down
theory has been proved to be completely a bogus proposition. You have to attack
that problem directly to deliver directly. For that, the kind of pricing mechanism that
we should have put in place is not there; the kind of regulatory mechanism that
should have been there is not there. I am not blaming you only because that was
the pattern which has evolved in the process of last three decades in our country.
I will tell you about iron ore mines. I have personal experience. I am going there
as a trade unionist. Three hundred rupees per tonne is the production cost even
today and the same iron ore is being sold at I4,500-5,000 a tonne during peak
period. Huge money was minted by so called illegal miners in different plants by
exporting that, and it was allowed. How come such pervert price difference gap? The
production cost is T300 per tonne — it may fluctuate to maximum I350 — and the
actual final product cost is I4,000. But of this ‘¥350 per tonne’, the major victims
are the workers. They did not get anything out of that. The localites, inhabitants, did
not get anything out of that. How come that pervert situation continue? Your Bill
has given no solution to that. You are talking about the labour dues that it would
be given priority. This is your Bill, as reported by the Select Committee. I would
like to draw the attention of Dave Saheb. This is your own Select Committee
Report. It is as reported by the Select Committee. That clause is still there. Wages,
bonus, gratuity, pension and provident fund will no more be the liability of the
prior allottee. It will be the liability of the future allottee. This clause is there and
you are telling that labour dues will be given priority. Where is it there? After the
Bill is passed, you are nowhere there. Some other people who are there will be
operating that. Just by sound bites, you can confuse people, mislead people. You do
have that right; and you are telling about labour. As on date — please check with
your Labour Ministry — the coal workers have not been included in the schedule
employment. So, the Government has got no right even to set their minimum
wages till now and they are thrown to the mercy of the miners only — whatever
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wage they want to give — and that is why in my amendment, we have specifically
demand incorporated amendment. The Coal India has already set a standard for
the contract workers also. Extend that benefit and ensure that that is statutorily
done. ..(Time-bell rings)... Please. I am concluding. If you are telling that we will
take care of it in the Rules, I am afraid. What is the fate of the rules? That is
already there. In the Contract Labour (Regulation & Abolition) Act, in Central Rules
No. 25, it is there. It says, ‘For doing same and similar work, the contract workers
will be getting the same wages as regular workers.” In your own Department, are
you giving it to the temporary workers who are there? Please check. I am sure, you
are not giving it. Nowhere in the country was that applied although they are there
in the rule not from today but from 1970 till 2014. ...(Time-bell rings)... That is the
fate. Don’t say that by putting that in the rule, you will be taking care of labour.
Please don’t make us believe that unrealistic thing which is not possible. So, you
need to address that directly in the Bill.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Last point.
SHRI TAPAN KUMAR SEN: I will make it very quickly, Sir.

You are talking about import. How much coal are we importing? People are
laughing at us since we are importing coal. You have definitely heard of these stories,
of coal import in our country. The last time we imported it was in 2013-14; we had
imported 130 million tonnes. What is the composition of that? Around 50 million
tonnes are imported as coking coal, which is needed for steel production, and we
don't have enough of coking coal. Our coal quality is also not good. We do not
have enough of washeries, which can change coal with a bigger ash content into
coking coal. We don't have enough of it. So, we require it and it is an absolute
necessity. Another 50 million tonnes, out of the 130 million tonnes, are being used
by our power plants in the coastal areas. For them, use of imported coal made
more economic sense than taking coal from the ...(7ime-bell rings).... The Ministry
of Environment — Prakashbhai is sitting just below you — have issued notifications...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you very much.
SHRI TAPAN KUMAR SEN: I will just complete, Sir. ...(Inferruptions)...

The Ministry of Environment and Forests have issued notifications that power
plants situated thousand kilometers away cannot use coal with 34 per cent ash
content, because it pollutes. These notifications are in place.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you very much.

SHRI TAPAN KUMAR SEN : And this is what the background...
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Senji, we
have changed it only last week.

SHRI TAPAN KUMAR SEN: All right; you have changed it. I was not aware.

...(Interruptions)...
SHRI PRAKASH JAVADEKAR: I have changed it only last week.

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): 1 have to call the
next speaker now. Please conclude.

SHRI TAPAN KUMAR SEN: At that time, that Notification was in vogue. |
shall give you the economics behind it. Import of coal is not a very big problem
for our country. And so far as augmenting production is concerned, after having
been allotted 240 coal blocks...

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Pleasc look at me
also. You arc looking this side and that side. That is why I can’t even ask you
to...(Interruptions)... You have taken three minutes more.

SHRI TAPAN KUMAR SEN: Sir, I am concluding my sentence after looking
at you!

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Thank you.

SHRI TAPAN KUMAR SEN: Sir, in the last 20 years, since 1993 till today,
out of the 240 coal blocks allotted to the private sector, only 40 could be made
operational. This clearly exposes the mining competence of the private sector. Please
don’t fall into a trap. On these grounds, I strongly oppose this Bill and I stick to
my amendments. Thank you, Vice-Chairman, Sir.

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): After taking double
the time, you are thanking me! Now, Mr. Anubhav Mohanty.

SHRI ANUBHAV MOHANTY (Odisha): Respected Vice-Chairman, Sir, I am
extremely honoured that you have given me an opportunity to share my thoughts
and concerns over the Coal Mines (Special Provisions) Bill, 2015. I, on behalf of
my Party, the Biju Janata Dal, and the entire State of Odisha, welcome the system
of allocation of coal blocks for auction, as provided in this Ordinance, as we believe
that this is a completely transparent way.

Sir, I would like to point out that the State Cabinet, under the leadership of our
hon. Chief Minister, Navin Patnaikji, had taken the decision to allocate all mineral
concessions through auction by competitive bidding, even before the promulgation of



Government [20 March, 2015] Bills 387

this Ordinance, thus becoming the first State Government in this whole country to
take such a policy decision. I would also like to point out that while earmarking coal
blocks, the Government of India should take the State Governments into confidence
and consider the requirement of iron and steel, aluminium and other industries and
their captive power plants. Hon. Chief Minister, Shri Navin Patnaik, has already
discussed these issues with the hon. Union Minister for Power and Coal, who has
promised to look into these issues, and I am sure he would certainly do that.

Sir, I was blessed to be a part of this Select Committee and to my happiness,
every single Member, be it from the Government side or the Opposition side,
everyone was whole-heartedly concerned for labourers in this sector. The Government
has already clarified that all the labour laws applicable to other sectors will also be
applicable to this sector.

Sir, I and my Party believe that there is no need for any new provision. Further,
I would like to mention that these coal bearing arcas are mostly backward places,
forested or tribal arcas. So, the huge revenue which we are going to generate out
of this auction should be used in the development of our brothers and sisters living
in these arcas. The Union Government has taken a historic step in introducing a
transparent auction system. Now, what we all should do is, we should use this
opportunity to do justice to the poor and tribal people who are living with the hope
that we all are there to look after them. Sir, the Odisha Government will totally
support this Government in this particular issue. Although there are many issues where
we differ, but on this particular transparent Bill we are completely with you. Those
Members who were pointing out their views are, of course, most welcome. 1 would
like to cite one special thing. Just when the discussion this on topic began, a very
senior Member — I honour him a lot; I won't take his name because 1 don't want
to dishonour anyone — said that Dilip Tirkeyji and Bhupinder Singhji brought an
amendment. T ST T, I I I 7 J(UAT WSHT 9109 o foram? They didn't
move it forward. WX, § WIdH AHA IS IT Pl Aedl § &b 8, 9@ oI, dAfhd
Tad 39 TR INfeariRit o WG] 1 o, g9/ 9 W nfearEal & |quel @t
o1, IAPT GRIAT BT a1, 7 bl Toiifcd T & IR ST A1 FH a1 Jiord
P PR 99 TH WATel g3 2, So, there is a long way to go. We might differ on
so many issues where we find that there is no transparency. But we believe that
there will be transparency in every case you do. ST Ig fder 1, ql wAT H 39h
S ¥ gl 918 & BIHI AN G ST §-He B ¥, B B o, AHoisT B Ul
TR T W A PTe WRRIT Y qE RIS Rea, qERT a1 F P AT A o fb
g fda 9 7 B, we should linger it. ETeifd dIod) WRGR AT T B0, T8 @
g IATQ, Wfehd R Y ¥R, PR MY i $OIold @, SR |G AN 3 Solrord
<, @ H e i B 96, TP IR ISl BRAT ArEdl gl
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Suaareger (3ft Adf. e ggaiv) - S 9 3w a1d wEE B S
SHRI ANUBHAV MOHANTY: Sir, I will finish with this.
il | § g dawr B B,
arft | § g dawr B Bg,—
R, nft @ WeR g 7, anft @ B fR-R IH T T, T 95 I B —
wafl | H g dawt B aE,
I8 A AT B 9T 7, TS H R Pl
IR god § W Ba-u-fad,
IR god § W Ba-u-fad,
3R, ¥% RG] DI I ©, § T A R by
Sir, thank you so much. 51I fa=s, S/g Sl
et R #5fl; smam sk wedht Wi Suers w4 qon dwdlw R A
N T, I ARg): W, I A Bfaar T ol B, TR Fwt % g 9 T
T pad ufagel g, ulfafcra T 2
sft erpwa AR : W), g E o ARyl gEa 9 AW €, S el Bl
ST B ARG Tl D ATl BIs AT T8l Bl 8 T H A< AGH] §, 37 7T B
i Sumwmfay Ao go)

MR. DEPUTY CHAIRMAN: Okay. That's all. Now, Shrimati Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, I rise to support the Bill
moved by Piyush Goyalji ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One second, please.

SHRI M. VENKAIAH NAIDU: Sir, I went to the other House and I am coming
here also. Members from both sides, from this House and from that House, are
saying that their time is running out; their flights are booked, etc. I want to appeal
the hon. Chairman and the House to expedite this Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If the House agrees, we can conclude it.

...(Interruptions)...

SHRIMATI GUNDU SUDHARANI: Sir, I rise to support the Bill moved by Shri
Piyush Goyalji which is the consequence of the final order of the Supreme Court
in September 2014. .. (Inferruptions)... There is no doubt that this Bill provides the
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Government an opportunity to recast the entire coal sector which is derailed and
also, through scientific methods, make mining cost effective and thereby reduce coal
deficit so as to generate enough power for people of this country. The Bill also
helps the Government generate revenue which can be used by giving more royalty
to States and also improve the condition of miners in Singareni and other coal mines

in the country. ...(Intferruptions)...
MR. DEPUTY CHAIRMAN: That's enough. ...(Interruptions)...

SHRIMATI GUNDU SUDHARANI: Sir, one thing I want to say regarding my
State. My State, Telangana is also a coal-bearing State. We have Singareni Collieries
which spread over to Adilabad, Karimnagar, Warangal and Khammam districts with
more than 10,000 million tonnes of coal reserves which will last for next 200 years.

MR. DEPUTY CHAIRMAN: No; you support and sit, if you support, or, you
oppose and sit.

SHRIMATI GUNDU SUDHARANI: Sir, I have one important point regarding
labour.

MR. DEPUTY CHAIRMAN: No; you can write to the Minister.

SHRIMATI GUNDU SUDHARANI: Sir, coal miners are low-paid workers.
They are demanding to exempt their income from the Income-Tax. I request the
Government of India to accept this demand.

MR. DEPUTY CHAIRMAN: Mr. Sanjiv Kumar, are you speaking? You can take
one minute. ...(Interruptions)...

SHRIMATI GUNDU SUDHARANI: The next point I wish to make is relating
to Andhra Pradesh Reorganisation Act. Sir, the Act mandates the NTPC, under
Thirteenth Schedule, and I quote, “NTPC shall establish a 4,000 MW power facility
in the successor State of Telangana after establishing necessary coal linkages.”

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Sanjiv Kumar, two minutes for you.
SHRI PIYUSH GOYAL: Sir, can she lay her speech on the Table?

MR. DEPUTY CHAIRMAN: There is no rule for that. She can write to the
Minister. The hon. Minister may give special attention to her letter. Now, Shri Sanjiv
Kumar, start speaking. Your time is going. Take only two minutes.

sft Wofla HAR (FRES) : ABled, § SRS & HRIrId 9 30l §, SHfelY B
F w1 oreft R @1 A 21 R, #§ anue qar < @nedn € f o9 fo @5l S 9
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(51 @silg parR]

W J fb dEi-He] TR SRES H S AT S BRIAEd & Iqsdl H S,
A4 & am f& sRds @ fRuft gerefl, 98t w® wpa grm, eiea g, e
gl & ggad o Rufa geefl, safeg # 39 Qa0 &) 9o a=ar g «feT § iy
TR St BT 97 A7 FrEdl § fF sRge #§ S¥epic o 959 9 9AR g1 59 9
Coal Bearing Areas Act & HIEIH ¥, STHIM ol T &, a9 9 SIRES H STFHT BT
Ulec 519 @1 a9 1 gs ol 3mel W) 51 a1l &) SFiF & 98a | Hied &1 T8 %,
Coal India 39 AN B IRER T BT &<l g H MUBT Iq1 <1 ATe< § 6 A1
ST BCCL ®, 98 9IREs & 9a9 ¥t Iissed gl 59 N &) SHfi9 & 9ea &
e < TS 7, S AN Bl ST W) I8 W uarfsd fear S g1 98 ) e
B V4l vl ¢ f5 sk @ Ticd anfaardl uigele & 14% digeled Esl ST
fEveiee 81 ga! ¥l 3mud 59 a0 # 399% fofw @is Mfas= 721 € 91 Coal Bearing
Areas Act § fl I96 forv ®1s Mfaew 78 8, P i &1 a1 S Gdl
TSl T fSTRRTT T8l TPl &1 § AU AE BT §, (b ST ARES Bl
T IS AT B, I SAB] IaT U B B PIRET Bl

IREE P S T AH TSI FHIRIT B, 98 7, @il IR dRar AN forg
IR &9 b &1 TP golls IR W9 & HH & dold Il Ulege Bl 8, b
Fod g8l W HfeamH R aRem, A 3R B’ & ReR g1 21 a8l siued o
f) PIs AR T2l Bl SATETAR AN deaR AT All-India Institute of Medical Sciences
¥ dicic & v amd €1 3y It & dR W arE-aRist 0l B S @l
T B &, STD! B AN STl H @d HR qd 21 gaferv § 3muds e+ § Ig o
aredl €, 9fh oy W SR W) €, garg |, Iyeiad | Si central hospital 8, SH®T
sophisticated & g, a1 a8i W b BRI & AoIgR IR BRI & HHAR! B
TEl, R PRIATIA $ AN B ATl BT ST Febl

T A § U g1 < Aredl § b 5 A @1 S & 98t Al &1 g
2, AMIPH BCCL & RN 2 RER o B I8d &1 HoA-URAl H TH A So1
o, gMeTe f$Redae & xucie HIST & 104 AN BT 1990 & T;D H bl < To
off, 39 NN H IR-9R Te far Srar g 3 anft off 7 o w2l

§ A BRar g 6 59 751570 B SHH $ 98d MU A6 a4 8, S99 ARl Bl
Farea Tl fhar Sl My A b SiifhER €, S99 dife 6 4 SRfleR B avE
eI, T AlPY Bl AV 81 W FIeR PN Igd-9gd gude|

MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva. Please take only two minutes,
or maximum three minutes. And, I want to thank BJP for withdrawing one name!

SHRI TIRUCHI SIVA: Sir, subsequent to the Supreme Court judgment on a
PIL cancelling the previous allocations of coal mines and directing to auction in a
transparent manner, this Bill has come.
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4.00 p.m.

Sir, we realize the imperative need of the Bill but the manner in which it has
been brought is under dispute. First of all, Sir, we do not know as to why this
ordinance route was followed. It is a very, very important Bill which everyone is
concerned with. No one is against the auctioning of coal mines which increases the
income of the exchequer While the Government is so much concerned about the
income of the exchequer, it should also care about the other side. That is the issue.
This Bill has got far-reaching ramifications. Sir, we are very much sorry to note
that in the same haphazard manner in which the Bill was discussed in the Select
Committee, it is being discussed in this House. Sir, according to us, the Select
Committee, which had to hear so many stakeholders, has not done so. It was very,
very imperative but due to paucity of time, the Select Committee proceedings were
rushed through. However, 1 do not want to go deep into this. But, at the same time,
some of the suggestions, which were made by the Members of the Select Committee,

were not taken into consideration.

Sir, the Bill, as it was introduced in the Select Committee, has come to the
House as it is. It has got 33 clauses, and, all the 33 clauses are unchanged. Sir,
the concept of Standing Committee came into existence in the early nineties, and, its
basic objective was to ensure that every Bill is scrutinized in detail. The Standing
Committee is considered to be a mini-Parliament, and, so is the Select Committee.
Sir, the Select Committee had to hear the stakeholders, various concerned Ministries,
the States, which are to be affected, the labour which had to lose their jobs and the
trade unions which represent them, but they were not heard. Sir, we even worked
on Saturday and Sunday. But due to rushing through, we were not able to come to

a conclusion, and we dissented.

But, now, while this is being discussed in the House, we want to put forth
these issues before the hon. Minister, who is very much concerned with the passing
of this Bill. We arc also for it, of course. We arc also for the auction of these
mines. We don't have any grudges. At the same time, when this auctioning method
is introduced, the prior allottee loses his mines. The employees or the labourers,
who were with the prior allottee, are not bound to be employed by the new person
who happens to be the successful bidder. So, what is the fate of those labourers
is a very big question. Sir, already, there is much unemployment in this country. It
would be adding lakhs of employees and labourers to the unemployed workforce.
So, we are concerned about that.

sft SgmwEf: smue 9 fMe @ 81 W L@aae)... dF e 8 T
.. (TTET)....
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SHRI TIRUCHI SIVA: Sir, kindly permit me. I am talking something very
serious. Sir, compared to the Members who are supporting the Bill, we have some
very important issues to put forward. Sir, I suggested that the labour must be taken
as the secured creditors. The prior allottee, who gets the money from the bidder,
has to give the compensation to the labourers and that should come in the Bill, but
it has not come here.

Sir, the basic feature of the Constitution of this country is the federal set-up
but this Bill forfeits the rights of the States. I will just like to quote sub-clause 3
of clause 17. It says, "As it is considered expedient and necessary in the public
interest and in view of the difficult situation which has arisen, the powers of the
State Government under the Mines and Minerals (Development and Regulation) Act,
1957 to prematurely terminate the prospecting licence or remaining lease, shall stand
suspended." Sir, how can the rights of the States be suspended by this Act?

I am afraid, for any reason, the rights of the States should not be encroached
or should not be forfeited in any manner. So, we are against only these two issues.
The labourers have not been taken into consideration; their welfare has been ignored.
And, the rights of the States have been forfeited. Due to these reasons, we have some
issues. These things have not been discussed threadbare in the Select Committee,
and, therefore, Sir, I have put forth my views before the Minister. What is needed
is a positive response by him, and, an assurance to the lakhs of labourers who are
going to come to the streets, and, Sir, to avoid any further problem, already there
are enough in the country, we should not further add up the unemployed workforce.
Thank you very much.

sft ISt T (TERT): T=aTE, ST STl U a1d 1 7 81 715 b <11 A1
59 9 31 9ud X M @ €, 7 W) 7% 99 3% ) £ 5 WER 7 95 Seaaren A
e g9 3R Helae HACT &Y fyar w7 e @Ry e, Sa®) Sa91 9Hg A8l
fan ST SiETRedarg Helde RS B g8 BT A1RY off, |99 919 B A1y
o), IAPH! 98 9Tl B} US| 39 99 & forw 91 wed # W FgAfd € 3R v v
g & the Government has missed the bus to reform the coal sector. I8 IZd TSI
opportunity o, foTId §RT BId Waex & Rwid fHar S awar on, ofe Segarsi
BI g8 | 9% el 8l Ul

STel d& S BY 91§, 3 B 91 IRGR Bl 1 3 2010 & ol
F Y B wwdr on, S gy WRAR F gy a1 Rk SEH ua 9 S HEl o g,
ag I8 2 b S gimR & @1 s SE fea T 1 sHe) SN adid | off
B S waar o1l S9d foy sal Siegarsit % | S 99W 91 ge s, REdt
N WA A BsASe [ ¥, PR B ITHT &I WA A112Tl
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TP IS I8 Fel ol & B P I T 53 I@d fadn 3R ugd N1 sifeR
8U, I cartelization BT 3TRIY ATl T I8 AFAT & b TedlcHT A1 TABA §U,
I cartelization BT Rrrad amot Wt 31 e €1 3fl SRl # AT wUT gIAT © b
Eh_sg‘ JAfFRIT B8 & 99 ﬁrﬁvﬁ re-examination ®X Y& ¥ iR f¥urddc #v @ B
SAPT Ade9 ¢ 16 et Y e § wel 7 Bel TedfSAT 81 T2l & 3R Bs Hufral
& M 3MY 1 SIAdIve &7 A 3T &, SHUAMR &1 A1 3T 8, IrQTofl &1 AW
T 7, St HiHe, femsled! &1 A M 8, safoy A ey &1 clarify &A1 @1f2y
o a1 I9% U cartelization B RTHETId s €2 w1 ST & 91 59 W 39 WE
PT Pl re-examination del V8T 22 BfFCY B 39 9 § e+ § Sa19 41 A1V

W%@?WW@@%,a‘s’ﬂ%’%%sﬂﬁjointvemuresﬁﬂ\rﬁ?ﬁ%,
Rrad d8d W Tavvc, uferd Adey, |9 joint venture B AHI 21 Joint venture
# 9gd gudl 3R TICTe BIdT ¥ N e @1 g1 2, Jgxr @) g7 € ufets daex
H1 3R Tae B e w1, dAfFT SUF GY wsde AN B B 8, SIS
understanding BT & 3R IHH 3fGX 9gd SI1&T1 Teafsal skl 81 saforg fafes &1
9 AMc # 1 959 A@u Y@ B S0 ©, difd joint ventures' IFA WARATD
IS Bl “edd | $UP foTU I I precaution of I T dIfd SwH fhe off feet &1
Thed 7 M UY, 9 919 BT S &AM W& DI TR B

ST TP Iedl-| AR USYA-Il BT A5 P I 81 A, SsqA-Il I AT
P qI¢ Ta-HC M ST & forg ot A1sH <9 arefl 81 8N <f$w & Far shm? SH
100 URHT cartelization B SITYM, TG a8 domestic purposes % forg, small scale
industry & frT 8k ®e1 o <=1 8 fb g S, o 7o se¥ €, S9d forg aen
$HP AT ST g 3nfe & forw <A dfeH, w=m g v T2} wHsa € 6 N 349
o @ freira eRft iR F o g fedmr Y se, @ SR AT B AHA?
ST M HF B2 37 AN & v dla sfear & s 10 w=Ride &1 RordeE
o & TR & 3R it AfATY 3Ffict Srardl €, SH% forw, ®ia Se & forw 3R Sc
7T 919 BIC-BIC AN & 1T, STBT Bl §f$AT 7 T abolish PR fea1? DT
Waﬁmrestorem?%%\*mﬂﬁw@%?E‘T@ﬂ%’m%%sﬂﬁﬁ‘ﬁﬁ?%ﬁ
PId AT & 15 WA Bl B RodeE 891 @1feul Ta I8 9 30 S B W
HIAT ARYI ...(F9T BT €.

MR. DEPUTY CHAIRMAN: Your party time is over. That’s the problem.

sft Ifla gEe : AR, W 15 e Tt &, dfea § 5 e J ol 9 wme
P T Tl WY, H to the point I §, precise I g, TP Hl IS FER-TER N
CIGRIEY

s AT @8 ® 5 S 9T end user aTel formula 3TN, S T, Igd IO,
<ifpT IEd ) o1 W8T 82 SN AN 15 Al ¥ HISH Tl W@ §, 25 9rd 9 gl ©
g, STHT BT B I8 ORI B A ool s Iy IRau f5 g qwmcHarh
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EIREIERcTl

gRt f T 9154 operational 81 €1 21 UG, SHH Sa+ es BN gAd) AT I®
g b s9 liability 3MT9 QR aTel W ST &1, ! A5 =ell 78, a8 a1 Q0 &1
T 2, @ 9% fa liability @ @1 3w, fra aret @ am, 9 ff g7 SaraT
qHEHars gRfl a8 9 W) AUd! e H @ B SR B LL(FHT B oA,

MR. DEPUTY CHAIRMAN: Okay; now you conclude.

sft Tt g AR, AR Wise A8 © f$ Taeie F snfeardl arell s agd bl
9 B SN A Helge wAel 7 SR 9 BT, @1 3= 9% $El & snfearRal &
fog S R Wow Y O =T B, I9H U B HSIYH T8 ¥ {6 3@l g WX
2 wd foa Sgl (AR @) ... I8 98t & UaEds | S, $9d consolidated
fund & SO SAfU 39 IR # ol IRAR BT WEIHR T AT MR BT sfean
fafics &1 S disae™ &, SHP! SIAT HRA Pl SIRd € dlfb AN b1 BRI Ad
REJICRUEIET

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Thank you, Sir, for giving
me this opportunity. 7 Rt &1 =S T ared g, Fife TIET HASH & Y A
PRI A, TAY S AW A 91 I@T off| IS WIS §H 39 919 Bl SI8NId A8l
PR Sd WIEq 7 I 919 T8 del Bl SeH wel {6 anfeardl, s &5 7 w®w w®
2, S9d IR ¥ e 9 § Mfas fear w8 iR SHe1 fod war S o9 g A
3 91 BT CIST HHET H @7 o7 b e 9 &9 B fewiga € fhar ® 3R S«
db 3T 396! fewred 78 dd €, @) 579 &7 &, S8 W 39 Wed + © 8, 99
g H 39 BIs ] T BT 8, SUD AU B &= § Bls I8 8T 8N, oAfb a8i
e T8 BT Bl 39 &7 B 3MY RSHIgT B3, a9 of g Iffhe § A6 59 A9 |
IR FH § a8 99 FEl R© ot fF g AN s9d yae | W@ o1 %2 €, &9 AN
AP Wed H B8 <7 3N UBT &9 Hed dl| dfes s IR § Pl AT Tl
3T, sAferg §9 | 6 I 99 3Mus A |

T A WA 9 b IR H BT TS 81 A AU TH MA@ g1 AT
pel & $Reae aE o) 37 Tt BT one-third T1 2 R 2, O a8 37 99 oM
H G, oIfe 3 3w WA B ST ug <fifiel SeH emue IE forar ® 5 ey
"not exceeding one-third" I "Not exceeding one-third" ®T Hdeld I BT © &
MY 33 TRAT A SATET T2l <1 3N g Wed & IR Bis faar 2 f&F 3 0.1 e
A IR 33 AT TqP, IMS-37e cd H AT S discretion W M M1 g fos
foraer <o =g <1 gaferv JMudT SHH "less than" IWAT ATRT T, "not exceeding”
T2 I AIRY o7l 3R U1 AL B, IV A SAD! clarify HRA| ...(AHT BT =Y.,

319 U% ATRaNT a1 Hed §Y H 37U a1 FHE B b AR doel & Ua el
q aBTg 3R 9BTS BT 919 Bl TA9 BT B 3T 7 91d] BT o) & IRGY, =T
Pl U1 7 B fb 91g 9 39 29 & AN I 3MURT del us fb "gH 99%T sRAS A
9, TR BH I%T B - Ab|" VAT FHI 7 3NV, A &I IR
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MR. DEPUTY CHAIRMAN: Okay. All right. ..(Inferruptions)... Now, Shri
Piyush Goyal.

SHRI BHUPINDER SINGH: Sir, ...(/nterruptions)...
MR. DEPUTY CHAIRMAN: What is the matter? ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, just because my name has been raised.
...(Interruptions)... Just one minute, Sir. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Your name was taken by whom? ...(Inferruptions)...
SHRI BHUPINDER SINGH: Sir, I will just ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Yes. Tell. One minute only.

SHRI BHUPINDER SINGH: Sir, just two minutes.

MR. DEPUTY CHAIRMAN: No, on¢ minute. Say it.

SHRI BHUPINDER SINGH: Okay, Sir. Mr. Deputy Chairman, Sit, ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Who has taken your name? ...(Interruptions)...

sft yfier fe: R s wr, v Rfvasy Rs it 9 @81 & fadiiu faet
St 3R yftier g 7 sriedcd fay 9, foa g9m@ A ey =M S 9w forn?
§ @1 A=A AT § SIR § TOH PIS 989 8| Bl A18dl, dfbd g9/ B
P HUR STIdl 82 WX, I8 dlba= gl T8l ol faxREfl uer gia1 8, SHST S Bl
T AR & SR <4/ 1ol 3R Aldpd=l & T | &, el Sft & IR 3=
T AR A G B o1 s a0 | i g9 3R 89 |G A -3 I b
el 1 AW W B BIRTE B B (T, ..

MR. DEPUTY CHAIRMAN: Okay. That is clear. ...(Interruptions)... Okay, you
have made it clear. ...(Interruptions)... That is okay.

sft fiex Rig: o9 awm T & W@l & forg S fan, 99 fewe 9 e
H SHAT-SHIEH is the Government, SFAT-SIFTad IE-HE BT Bl ...(FFEM)... ST
't T TET €, 99 AU 91T B AT B .. (TIHM)...

MR. DEPUTY CHAIRMAN: Okay, you have made it clear. Shri Piyush Goyal.
...(Interruptions)... Shri Piyush Goyal.

SHRI BHUPINDER SINGH: Sir, I will just say. ...(nterruptions)... 1 have just
started. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point very clear. ...(Interruptions)...
I understood very well. That’s enough. ..(/nferruptions)... Sit down. Okay, Shri
Piyush Goyal.
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sft yfiee fiE: WX, 899 TATHESRIR 4 3 sMsHed fau o 3R 9 31 srfsdcH
eRgae wSeM 7 ...(xaum)...

sft Sumwafa: srieHT & WHA B9 3MUB! ATl (). .
3ft yfier fiE: @R I 81 T8, fFeed 9 el 81 7. (@ag)...

MR. DEPUTY CHAIRMAN: I will call. ...(Interruptions)... Yes. ..(Interruptions)...
Nothing is going on record. ...(Inferruptions)...

st yfirex R
MR. DEPUTY CHAIRMAN: I will call you at the time of amendment.
...(Interruptions)... Yes. ...(Interruptions)... Shri Piyush Goyal. ..(Interruptions)...

o e R
MR. DEPUTY CHAIRMAN: Nothing else will go on record. ...(Interruptions)...
Shri Piyush Goyal, please start.

sft fiex R+
sft Suwvmafa: yfier fe S, smo dfoul

sft digw TS 9g9-9gd gwIaTe, Suwufd wgedl § 9 ST 9ewIl B
gaTE HO| At the outset, H Ig qaAMT ARM &5 F=l S-S 3 GeIma MY &,
GG, RER WA S, AR S, w1 e S, weig off, e S, fowd Rar S, qud
A Tre1, 8 |eHuE Sff, GERE St T JgWa Aigdl it 7 fau § |t wEwta
R & gA[] B! P IS A HEAOR @A gU, $9H S-S AR FUR BT Ghl
g, S B0 § $ BITI-BIC] a1l BI AT STeal B U1 a1l P favmy gl

T, I5E gaad S A B U IR STegarsil 31 aid Hell § JWe § (b g
STegdToll H¥d IR A2 H e gAMaR Nd fhar 21 S9¢ fou e s g9
2 5 e ISl 31, Ues TsAl B e BREEl ugd $ IR B TS T

W, 9El % AR & UScH B A 7, &9 599 a9 W) fowr eon & anl
relevant laws will prevail. 11 § BN Vde W1 &, ofeRk & fol¢ 98T overriding
preferential payment Margs f&Har w81 fBe ol § areares a1 g 6 woq A 5696
fore Favt A= fey S

weH & Uged B R¥ae &1 910 ggl 89 Wed & WY continuously, R
SN I@d 81 912 a8 M 7Y, A ufeaHt da ), 9t Wod ¥ ghRT FRA”
SN Fddl Tl $9d folg § ! 3Mear a1 g fb Wed & e dl & H
Tgd gY B4 I8 W e T ® 15 Rk e fiaf wew & =, sfew 30 oAt

* Not Recorded.



Government [20 March, 2015] Bills 397

& SN fosTell & IUMET €, SBT W v B, SHGT W eI I@n S| We have to
balance the interests of the coal-bearing States and the power consumers.

THEIIRHE BINIE $I $s IR 91 gsl BAR HOTH H31 SiI BT ATfcha A6 B &
5 SIRY fethae ok SIRY sWhac IR # amue! favar faara € & gafaror & 9
# ®is #l wea w9 T fHar s siet 96 g St 3 wen, gaH N ag SR
TS % 519 9@ ofe 7 8 99 % BRI Tl el of Wb | qol qHs L 3m
Bl f& a8 77 99 € 6 usd grgae @1 UH.SNLAL of, UTHRRAT BT UH.SMLET. o,
SAP] Bl FUTGHT T2l & 919 dd SHIF Srfeuger 9 fhar Syl S8l 9@ U9, Uh.3TTs.
B 919 WY S TRE A B, § Wams.vd. B ff e < fb g i v ST @
foy wfifhe T @1 ®ier 3, 9 Bic ST &1 &I @l S| 39 |9 &1 Ggeft
R f& oo R § e i TR wic | e B B T 81 S 99 H WRw™
P gl 7 T PRI BT ghg gs & TG Al AEFI HI IS WHBRGE BRI I
H B gIgae URAT B 919 B 7T, TH.UH.SLAR. UFe § oY 3sHe fdhar =1 8, 98
PRI B WEHI BT TS HRAT & AR a8 BRI B @eml 7 ol f$Rgae fmra
BISSIH 91, 98 @i dR 9§ AfearRe wR a9y &= <, I8 9 99t | e
Fa! Tl | S 7wt & tRast @t a9 #9281, 39 W) g9 aF1 9E 9Wd
BYP IAB! W IR B BT IR S| ST8f T% Salsc dax HI a1 Aoid Sff
T PI, T 3RS Wau™ WaT 2§ fb Sarse d9R § 26 wfowid W SAer $is Ursde
FHHAT BT T2 B Ghdl € AR W & T sehicdl IS el By A g8
204 9$9 Udlc 8F @ &I 94 &, d49-9R a¥, uig oy & gl Sgf 9@ v o
BI 91d 8, 9% WGl 89 W DI SfSAT BT W W FERA, N I H PRI B FEH]
B B GE BRA HHAS UrSs Tl §l Eg off 4 f[awa Sorm gaas
T & 6 R e erusr siael @ wa™ o Wadd! €1 Neyveli Lignite & fawsy
H # faRiy & g SR S9! a9l IE deHUA S A IS A el sy vewr A
3R THIERIE B BRI BT Wa™ BI, 3N T iR AT ST #§ 3R SIral
TRIIRY 81, S99 89 3R SATGT BRI <ol WRT § ol dd, 39 R ff &1
ey & <71 JMRaR # U GIgad] SR T Bl Holld St SIRES 9 3114 €,
T ST oI 95 el ol Riad Wt 7 we & 59 €, 99 a9 WU,
IR, & HEAH | 30T F-IR I8 H TH-UH HOx eice & 9l sl § a0
IgA-9gd gETs|

MR. DEPUTY CHAIRMAN: I shall now put the¢ amendment moved by Shri
P. Rajeeve to vote.

The question is:

That the Bill to provide for allocation of coal mines and vesting of the right,
title and interest in and over the land and mine infrastructure together with
mining leases to successful bidders and allottees with a view to ensure continuity
in coal mining operations and production of coal, and for promoting optimum
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[Mr. Deputy Chairman]
utilization of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thercto, as
reported by the Select Committee of the Rajya Sabha, be recommitted to the
same Select Committee for further consideration, with instructions to report to
the Rajya Sabha by the last day of the first week of the next Session.

The motion was negatived.

sft ¥R aEq : wElgy, § e @Edl g & el e gema fav e g, afe
3T |F B A9 AN A R 77 9R1 {d S 21 B STesart TE T, wF R
T B AW Wl 8l TS ol 3ud fory agd Bfed g ik snfearRui & fow
ST SIS segregation &1 fawa, # Ig AT € 6 SHG A1er 3T © 3R 39 A &
rer el BT R forg @en wY urdt & forg dwa T 21 safay # 916 amse wRa €|

(At this stage some hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: I shall now put the motion moved by Shri Piyush
Goyal to vote.

The question is:

That the Bill to provide for allocation of coal mines and vesting of the right,
title and interest in and over the land and mine infrastructure together with
mining leases to successful bidders and allottees with a view to ensure continuity
in coal mining operations and production of coal, and for promoting optimum
utilization of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thercto, as
passed by Lok Sabha and as reported by the Select Committee of Rajya Sabha,
be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.
Clause 3 — Definitions

MR. DEPUTY CHAIRMAN: There are three Amendments. Amendment (No.11)
by Shri Digvijaya Singh. Are you moving?

SHRI DIGVIJAYA SINGH: Sir, I beg to move:
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(11) That at page 3, line 36, after the figure “2002”, the words “and shall also
include labour dues” be inserfed, namely.—

HEIGd, WS UH 919 el 2l TE FAT 3, Jeliol 14 MR FATA 23 & ddy H
gl A Suwwfd wged, sfewr M St 3 weigl & fed § dgen @emi @
TSRO fHar o 3R et I HA B SN fos worgRt & 2 # o, Afe AoTgRY
& fodl & g 9§ 9% $r7 U H =@ W R, safoy § seeT e s €

MR. DEPUTY CHAIRMAN: Then, Amendment (No.17) by Shri P. Bhattacharya.

Are you moving?

SHRI P. BHATTACHARYA (West Bengal): Sir, I beg to move:

(17) That at page 3, line 36, after the figure “2002” the words “and shall also

include labour dues” be inserted.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Since a comment
has been made, I would like to know from anybody that TTCgSIS &I ST EdENl
o 3R 99 W &1 Td discretionary process 4, ﬁFﬁ‘? BHIE 7 squash T, all the
Jaiswals, Jindals and Dardas ¥ IR FeMTSSIeM TR 8 o, 3o 2 sretie faar am?

SHRI DIGVIJAYA SINGH: Sir, I strongly contradict what he has said.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Amendment (No.27) by Shri Tiruchi Siva.

Are you moving? ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, the Minister, in his reply, has assured that the interest
of labour will not be ignored. So, on the basis of his assurance, I am not moving.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.11) moved
by Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.17) moved
by Shri P. Bhattacharya to vote.

The question was put and the motion was negatived.
Clause 3 was added to the Bill.
Clause 4 — Eligibility to participate in auction and payment of fees

MR. DEPUTY CHAIRMAN: There are eleven Amendments. Amendments (Nos.18
to 21) by Shri P. Bhattacharya. Are you moving?
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SHRI P. BHATTACHARYA : I beg to move:

(18) That at page 4, lines 23 and 24, for the words "either for own consumption,
sale or for any other purpose" the words "for own consumption", be substituted.

(19)  That at page 4, after line 27, the following proviso be insertfed namely.-
"Provided that to optimise the value of the coal block, the clearance
of the Ministry of Environment, Forests and Climate Change shall be
obtained by Central Government and the State Government shall certify
that all the rights under the Scheduled Tribes and Other Traditional Forests
Dwellers (Recognition of Forest Rights) Act, 2006 shall be settled before
the auction of the coal blocks".

(20) That at page 4, line 30, affer the words "coal mining operations” the
words "for coal blocks for specified end use", be inserted.

(21) That at page 4, line 35, affer the words "whose application" the words
"for coal blocks for specified end use", be inserted.

MR. DEPUTY CHAIRMAN: Amendment (No.28) by Shri Tiruchi Siva. Are

you moving?
SHRI TIRUCHI SIVA: No, Sir.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 32 to 34) by Shri Tapan Kumar
Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. TN. Seema. Are you moving?

SHRI TAPAN KUMAR SEN: I beg to move:

(32) That at page 4, lines 23 and 24, for the words "ecither for own consumption,
sale or for any other purpose", the words "for own consumption", be
substituted.

(33) That at page 4, line 30, affer the words "coal mining operations", the
words "for own consumption for specified end use", be inserted.

(34) That at page 4, line 35, affer the words "whose application”, the words
"for coal blocks for specified end use", be inserted.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 48 to 50) by Shri M.P.
Achuthan. He is absent. Shri D. Raja. Are you moving?

SHRI D. RAJA (Tamil Nadu): I beg to move:

(48) That at page 4, lines 23 and 24, for the words "ecither for own consumption,
sale or for any other purpose", the words "for own consumption", be
substituted.
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(49) That at page 4, line 30, affer the words "coal mining operations", the
words "for own consumption for specified end use", be inserted.

(50) That at page 4. line 35, affer the words "whose application”, the words
"for coal blocks for specified end use", be inserted.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 18 to 21)
moved by Shri P. Bhattacharya to vote.

SHRI P. BHATTACHARYA: Sir, I want division. Sir, on the issuc of tribals,

there is no compromise.

SHRI SITARAM YECHURY: Mr. Deputy Chairman, Sir, your face is seen on
television all over the country. Please do not look so annoyed and disappointed. It
is the prestige of this House. You have to carry this out. Please smile.

MR. DEPUTY CHAIRMAN: I am very happy. ...(Interruptions)... In the morning,
I cast my vote also. Now, Mr. Bhattacharya, can 1 proceed? ...(Interruptions)... 1
hope I can proceed. Hon. LoP, I am proceeding.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos.18 to 21)
moved by Shri P. Bhattacharya to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments moved by
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. TN. Seema
to vote.

SHRI TAPAN KUMAR SEN: I want division. ...({nferruptions)...
MR. DEPUTY CHAIRMAN: Are you insisting?
SHRI TAPAN KUMAR SEN: Yes. ..(Interruptions)..

MR. DEPUTY CHAIRMAN Are you really insisting? I think the Government

will give some assurance.

SHRI PIYUSH GOYAL: I have given an assurance on every issue that you have
raised. All the issues I have addressed. All the issues 1 have explained.

SHRI P. RAJEEVE (Kerala): The basic thing is rules can't go beyond the
basic principles of a legislation. The subordinate legislation should not go beyond..
(Interruptions).. Otherwise, it will be contradictory to the legislation. There is no

provision.

MR. DEPUTY CHAIRMAN: So, are you pressing?
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SHRI P. RAJEEVE: Yes.

MR. DEPUTY CHAIRMAN: Okay, in that case division. Yes. Lobbies cleared.

Secretary-General will now explain the voting procedure.

34)

SOME HON. MEMBERS: Not required, Sir.

MR. DEPUTY CHAIRMAN: Okay. I shall now put Amendments (No. 32 to
moved by Shri Tapan Kumar Sen and others to vote.

The House divided.
MR. DEPUTY CHAIRMAN: Ayes : 65
Noes : 106

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri AK.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
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Hashmi, Shri Parvez

Kalita, Shri Bhubaneswar
Karan Singh, Dr.

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Smt. Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Patel, Shri Ahmed

Punia, Shri PL.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam
Rangarajan, Shri TK.

Rao, Dr. K.VP. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul

Seelam, Shri Jesudasu
Seema, Dr. T.N.

Selja, Kumari

Sen, Shri Tapan Kumar
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
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Siva, Shri Tiruchi

Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Parrikar, Shri Manohar
Javadekar, Shri Prakash
Kore, Dr. Prabhakar
Vijila Sathyananth, Shrimati
Das, Shri Kalpataru
Yadav, Shri Bhupender
Sable, Shri Amar Shankar
Heptulla, Dr. Najma A.
Mitra, Dr. Chandan
Katiyar, Shri Vinay
Prabhu, Shri Suresh
Nadda, Shri Jagat Prakash
Goel, Shri Vijay
Fayaz, Mir Mohammad
Gujral, Shri Naresh
Chandrasekhar, Shri Rajeev
Jangde, Dr. Bhushan Lal
Rangasayee Ramakrishna, Shri
Jain, Shri Meghraj
Manjunatha, Shri Aayanur
Bhunder, Shri Balwinder Singh
Sitharaman, Shrimati N.
Desai, Shri Anil
O Brien, Shri Derek
Seetharama Lakshmi, Shrimati Thota
Gohel, Shri Chunibhai Kanjibhai
Laway, Shri Nazir Ahmed



Government [20 March, 2015] Bills 405

Singh Badnore, Shri V.P.
Thakur, Dr. C.P.

Pandian, Shri Paul Manoj
Nathwani, Shri Parimal
Lachungpa, Shri Hishey
Sinha, Shri R. K.

Naidu, Shri M. Venkaiah
Patil, Shri Basawaraj
Maitreyan, Dr. V.

Manhas, Shri Shamsher Singh
Tarun Vijay, Shri

Jha, Shri Prabhat
Navaneethakrishnan, Shri A.
Chowdary, Shri Y. S.
Naqvi, Shri Mukhtar Abbas
Vadodia, Shri Lal Sinh
Tundiya, Mahant Shambhuprasadji
Bernard, Shri A. W. Rabi
Prasad, Shri Ravi Shankar
Goyal, Shri Piyush

Gehlot, Shri Thaawar Chand
Jatiya, Dr. Satyanarayan
Arjunan, Shri K. R.

Vegad, Shri Shankarbhai N.
Ramesh, Shri C.M.

Singh, Shri Birender
Panchariyva, Shri Narayan Lal
Sancheti, Shri Ajay

Dudi, Shri Ram Narain
Dave, Shri Anil Madhav
Sai, Shri Nand Kumar
Jaitley, Shri Arun

Roy, Shri Sukhendu Sekhar
Sudharani, Shrimati Gundu
Irani, Shrimati Smriti Zubin
Sen, Ms. Dola
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Judev, Shri R.S

Sood, Shrimati Bimla Kashyap
Khanna, Shri Avinash Rai
Agrawal, Shri Naresh

Ali, Shri Munquad

Ansari, Shri Salim

Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Hembram, Shrimati Sarojini
Jain, Shri Ishwarlal Shankarlal
Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Lakshmanan, Dr. R.

Memon, Shri Majeed

Misra, Shri Satish Chandra
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nanda, Shri Kiranmay
Nishad, Shri Vishambhar Prasad
Patel, Shri Praful

Pawar, Shri Sharad

Rajan, Shri Ambeth

Rajaram, Shri

Rathinavel, Shri T.

Roy, Shri Mukul

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sasikala Pushpa, Shrimati
Shekhar, Shri Neeraj

Singh, Shri Arvind Kumar
Singh, Shri Bhupinder

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Swamy, Shri A.V.

Tazeen Fatma, Dr.

Tirkey, Shri Dilip Kumar
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Tiwari, Shri Alok

Tripathi, Shri D.P.

Verma, Shri Ravi Prakash
Yadav, Dr. Chandrapal Singh
Pandya, Shri Dilipbhai
Mandaviya, Shri Mansukh L.

The Amendments (Nos. 32 to 34) were negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendments (Nos. 48 to 50)
moved by Shri D. Raja to vote.

The questions were put and the motions were negatived.
Clause 4 was added fo the Bill.

MR. DEPUTY CHAIRMAN: In Clause 5, there are two Amendments (No.
35) by Shri Tapan Kumar Sen, Shri K. N. Balagopal, Shri P. Rajeeve and Dr. T.
N. Seema and Amendment (No. 51) by Shri M. P. Achuthan and Shri D. Raja.
Mr. Tapan Kumar Sen, are you moving?

SHRI TAPAN KUMAR SEN: Yes, Sir. I am moving.
MR. DEPUTY CHAIRMAN: Shri Balagopal.

SHRI K.N. BALAGOPAL (Kerala): Yes, Sir. I am moving.
MR. DEPUTY CHAIRMAN: Shri P. Rajeeve.

SHRI P. RAJEEVE: Yes, Sir. I am moving.

MR. DEPUTY CHAIRMAN: Dr. T. N. Seema.

DR. T. N. SEEMA: Yes, Sir. I am moving.

MR. DEPUTY CHAIRMAN: Now, No. 51 by Shri M. P. Achuthan. Mr. Achuthan
is not present. Shri D. Raja.

SHRI D. RAJA: Yes, Sir. I am moving,
Clause 5 — Allotment of mines to Government Companies or Corporations
SHRI TAPAN KUMAR SEN : Sir, I beg to move:

35. That at page 5, line 13, for the words "either for its own consumption,
sale or for any other purpose", the words "for its own consumption", be
substituted.

The question was put and the motion was negatived.



408 Government [RAJYA SABHA] Bills

SHRI D. RAJA : Sir, I beg to move:

51. That at page 5, line 13, for the words "either for its own consumption,
sale or for any other purpose”, the words "for its own consumption", be
substituted.

The question was put and the motion was negatived.
Clause 5 was added fo the Bill.

MR. DEPUTY CHAIRMAN: In clause 6, there are three Amendments, (Nos. 2
to 4) by Shri T. Subbarami Reddy. Are you moving?

Clause 6 — Central Government to act through nominated authority
DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I beg to move.—

2. That at page 5, line 29, for the word "expert", the words "expert or

specialist”, be substituted.

3. That at page 6, line 6, for the words "authority shall be bound", the

words" authority shall normally be bound", be substituted.
4. That at page 6, affer line 7, the following proviso be inserted namely:-

"Provided that if there is a difference on the question of policy between
the Central Government and the nominated authority, the nominated authority

shall give in writing of the same".
The question was put and the motion was negatived.
Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 7, there are six Amendments (Nos. 12
and 13) by Shri Digvijaya Singh. Are you moving?

SHRI DIGVIJAYA SINGH: Sir, I am moving these amendments because it takes

away the rights of the State Government. Therefore, I am moving the amendments.
MR. DEPUTY CHAIRMAN: Okay.

Clause 7 — Power to classify certain Schedule I coal mines

by Central Government
SHRI DIGVIJAYA SINGH : Sir, I beg to move:—

12.  That at page 6, affer line 10, the following proviso be inserted, namely :—
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13.

"Provided that the Central Government shall not make any such
classification without the concurrence of the Government of the State

wherein such mines are located."
That at page 6, after line 12, the following proviso be inserted, namely:-

"Provided that the Central Government shall not make any such modification
without the concurrence of the Government of the State wherein such

mines are located.”

MR. DEPUTY CHAIRMAN: Amendments (No. 29 and 30) by Shri Tiruchi
Siva. Are you moving?

SHRI TIRUCHI SIVA : Sir, I beg to move:—

29.

30.

That at page 6, after line 10, the following proviso be inserted, namely:-

"Provided that the Central Government shall not make such notification
without the concurrence of the Government of the State wherein such

mines are located."
That at page 6, after line 12, the following proviso be inserted, namely:-

"Provided that the Central Government shall not make such notification
without the concurrence of the Government of the State wherein such

mines are located.”

MR. DEPUTY CHAIMAN: I shall put the Amendments (Nos. 12 and 13) moved
by Shri Digvijaya Singh to vote.

SHRI DIGVIJAYA SINGH: Sir, I want Division.

The House divided.

MR. DEPUTY CHAIRMAN : Ayes : 67

Noes : 106

AYES : 67

Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri AK.

Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
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Babbar, Shri Raj

Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.

Biswal, Shri Ranjib

Bora, Shri Pankaj

Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.

Gill, Dr. M.S.

Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez

Kalita, Shri Bhubaneswar
Karan Singh, Dr.

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash

Patel, Shri Ahmed

Punia, Shri PL.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam
Rangarajan, Shri TK.
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Rao, Dr. K.VP. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
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Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.

Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri R. S.

Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.

Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed

Misra, Shri Satish Chandra
Mitra, Dr. Chandan

Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
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Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O Brien, Shri Derek
Panchariyva, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar

Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth

Rajaram, Shri

Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj

Singh Badnore, Shri V. P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder

Singh, Shri Birender

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Sinha, Shri R. K.



414 Government [RAJYA SABHA] Bills

Sitharaman, Shrimati N.

Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D.P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh

Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendments (Nos. 12 and 13) were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 22 and
23) moved by Shri P. Bhattacharya to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 29 and
30) moved by Shri Tiruchi Siva to vote.

The questions were put and the motions were negatived.

Clause 7 was added to the Bill.

Clause 8 — Nominated Authority to Issue Vesting order or Allotment Order

MR. DEPUTY CHAIRMAN : In Clause 8, there are five Amendments; Amendment
(No. 24) by Shri P. Bhattacharya.; Amendments (Nos. 36 and 37) by Shri Tapan
Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema. Amendments
(Nos. 52 and 53) by M.P. Achuthan and Shri D. Raja.

Shri P. Bhattacharya, are you moving it?
SHRI P. BHATTACHARYA : Yes, [ am moving.

(24) That at page 6, line 25, after the words "by the State Government" the
words "only for own consumption for specified end use", be inserted.
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SHRI TAPAN KUMAR SEN : Sir, I move.

(36) That at page 6, line 25, affer the words "State Government", the words
"only for own consumption for specified end use", be inserted

(37) That at page 7, after line 14, the following be inserfed namely:-

"(13). The successful bidder or allottee will mine coal form the block
allotted to him only for own consumption for specified end use as specified
in the Mines and Minerals (Development and Regulation) Act, 1957 and

not for any other purposes" .

MR. DEPUTY CHAIRMAN: Shri M.P. Acuthan is not present. Shri D. Raja

are you moving it?
SHRI D. RAJA : Sir, I move:-

(52) That at page 6, line 25, affer the words "State Government", the words
"only for own consumption for specified end use", be inserted

(53) That at page 7, after line 14, the following be inserfed namely:-

"(13). The successful bidder or allottee will mine coal form the block
allotted to him only for own consumption for specified end use as specified
in the Mines and Minerals (Development and Regulation) Act, 1957 and

not for any other purposes".

MR. DEPUTY CHAIRMAN : I shall first put the Amendment (No.24) moved
by Shri P. Bhattacharya to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos.36 and
37) moved by Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and
Dr. TN. Seema to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall move put the Amendment (Nos.52 and 53)
moved by Shri D. Raja to vote.

The questions were put and the motions were negatived.
Clause 8 was added fo the Bill.
Clause 9 was added fo the Bill.

Insertion of New Clause 9A
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MR. DEPUTY CHAIRMAN: Insertion of new Clause 9(A). There are two
Amendments, Amendment (No. 38) by Shri Tapan Kumar Sen, Shri K.N. Balagopal,
Shri P. Rajeeve and Dr. TN. Seema and Amendment (No. 54) by Shri M.P. Achuthan
and Shri D. Raja. Shri Tapan Kumar Sen, are you moving?

SHRI TAPAN KUMAR SEN : Sir, I move.
(38) That at page 7, after line 21, the following be inserfed namely:-

"9A. The coal mines carmarked or selected for auction shall possess
requisite clearances under the Environment (Protection) Act, 1986, the
Forest (Conservation) Act, 1980 and Gram Sabha consents as required
under the Panchayats (Extension to Scheduled Areas) Act, 1996 and the
Scheduled  Tribes and Other Traditional Forests Dwellers (Recognition
of Forest Rights) Act, 2006".

MR. DEPUTY CHAIRMAN : Shri M.P. Achuthan is not present. Shri D. Raja
are you moving it.

SHRI D. RAJA : Sir, I move —
(54) That at page 7, after line 21, the following be inserted namely —

"9A. The coal mines carmarked or selected for auction shall possess
requisite clearances under the Environment (Protection) Act, 1986, the
Forest (Conservation) Act, 1980 and Gram Sabha consents as required
under the Panchayats (Extension to Scheduled Areas) Act, 1996 and the
Scheduled Tribes and Other Traditional Forests Dwellers (Recognition of
Forest Rights) Act, 2006".

MR. DEPUTY CHAIRMAN: I shall first put the Amendment (No.38) moved by
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. TN. Seema to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.54) moved
by Shri D. Raja to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No. 5)
by Dr. T. Subbarami Reddy.

DR. T. SUBBARAMI REDDY: Sir, I am not moving my Amendment.
Clause 10 was added to the Bill.

Clause 11 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 12, there are two Amendments.
Amendment (No. 14) by Shri Digvijaya Singh and Amendment (No. 25) by Shri
P. Bhattacharya. Are you moving your Amendments?

Clause 12 — Provisions in relation to secured Creditors
SHRI DIGVIJAYA SINGH : Sir, I move (—
(14) That at page 8, after line 34, the following be inserfed, namely —

"Provided that if the prior allottee is not a successful bidder or allottee,
then the labour dues of the prior allottee shall only be satisfied out of
the compensation payable to the prior allottee as that in the case of the
secured creditor and labour dues shall have the first charge out of the

compensation to be paid to the prior allottee".
SHRI P. BHATTACHARYA : Sir, I move —

(25) That at page 8, after line 34, the following proviso be inserted

namely :—

"Provided that if the prior allottee is not a successful bidder or allottee,
then the labour dues of the prior allottee shall only be satisfied out of
the compensation payable to the prior allottee as that in the case of the
secured creditor and labour dues shall have the first charge out of the

compensation to be paid to the prior allottee" .

MR. DEPUTY CHAIRMAN: I shall first put Amendment (No.14) moved by
Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (No.25) moved by
Shri P. Bhattacharya to vote.

SHRI P. BHATTACHARYA: Sir, it is a labour clause. Under any circumstances,

I will not agree to it. I want Division.
MR. DEPUTY CHAIRMAN: Are you pressing it?
SHRI P. BHATTACHARYA: Yes, Sir.
MR. DEPUTY CHAIRMAN: Okay, Division.

The House divided.
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MR. DEPUTY CHAIRMAN: Ayes : 65
Noes : 106

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri AK.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Smt. Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. EM. Sudarsana
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Pande, Shri Avinash
Patel, Shri Ahmed
Punia, Shri PL.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rangarajan, Shri TK.
Rao, Dr. K.VP. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh



420 Government [RAJYA SABHA] Bills

Brien, Shri Derek
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.

Das, Shri Kalpataru

Dave, Shri Anil Madhav
Desai, Shri Anil

Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.

Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.

Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed

Misra, Shri Satish Chandra
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Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navanecthakrishnan, Shri A.
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
Panchariyva, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar

Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth
Rajaram, Shri

Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj

Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
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Singh, Shri Birender
Singh, Shri Veer
Singh, Shrimati Kanak Lata

Sinha,

Shri R. K.

Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D.P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendment (No. 25) was negatived.
Clause 12 was added to the Bill.

Clause 13 was added to the Bill.

Bills

MR. DEPUTY CHAIRMAN: In Clause 14, there are four Amendments (Nos.
39 to 40) by Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and
Dr. TN. Seema and Amendments (Nos. 55 to 56) by Shri M. P. Achuthan and

Shri D. Raja. Are you moving your Amendments?

Clause 14 — Liabilities of Prior Allottees

SHRI TAPAN KUMAR SEN : Sir, I move:-

39

(40)

That at page 9, lines 14 and 15, for the words "wages, bonus, royalty,

rent, taxes, provident fund, pension, gratuity", the words "royalty,

rate, rent, taxes", be substituted.

That at page 9, lines 19 to 23 be deleted.
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SHRI D. RAJA : Sir, I move:-

(55) That at page 9, lines 14 and 15, for the words "wages, bonus, royalty,
rate, rent, taxes, provident fund, pension, gratuity", the words "royalty,
rate, rent, taxes", be substituted.

(56) That at page 9, lines 19 to 23 be deleted.

MR. DEPUTY CHAIRMAN: I shall first put Amendments (Nos. 39 and 40)
moved by Shri Tapan Kumar Sen to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendments (Nos. 55 and 56)
moved by Shri D. Raja to vote.

The questions were put and the motions were negatived.
Clause 14 was added to the Bill.
Clauses 15 and 16 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 17, there are two Amendments.
Amendment (No. 15) by Shri Digvijaya Singh and Amendment (No. 31) by
Shri Tiruchi Siva. Are you moving your Amendments?

Clause 17 — Responsibility of Central Government After the Appointed Date
SHRI DIGVIJAYA SINGH: Sir, I move:-
(15) That at page 10, lines 28 to 33, be deleted.
SHRI TIRUCHI SIVA : Sir, it infringes upon the rights of the States. So, I move:-
(31) That at page 10, lines 28 to 33, be deleted.

MR. DEPUTY CHAIRMAN: I shall first put Amendment (No. 15) moved by
Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (No.31) moved by
Shri Tiruchi Siva to vote.

The question was put and the motion was negatived.
Clause 17 was added fto the Bill.

Clauses 18 and 19 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 20, therc arc three Amendments,
Amendment (No.26) by Shri P. Bhattacharya, Amendment (No.41) by Shri Tapan Kumar
Sen, Shri K.N. Balagopal, Shri P. Rajeeve, Dr. T.N. Seema and Amendment(No.57)
by Shri D. Raja. Are you moving your Amendments?

Clause 20 — Power of Central Government to approve certain arrangements
SHRI P. BHATTACHARYA : Sir, I move:
(26) That at page 11, after line 31, the following be inserted namely:-

"(3) A successful bidder or allottee shall be obliged to continue engaging
the workers and employees already working in the allotted mine either as
direct appointee of the prior allottee or through contractor or otherwise.

SHRI TAPAN KUMAR SEN : Sir, I move:
(41) That at page 11, after line 31, the following be inserfed namely:-

“(3) A successful bidder or allottee is obliged to continue engaging the
workers and employees already working in the allotted mine either as
direct appointee of the prior allottee or through contractor or otherwise.

(4) Wages, other benefits and service conditions of the workers and
employees deployed in the allotted coal mine, either directly or through
contractor by the successful allottee shall be governed by wages or benefits
and service conditions stipulated by the National Coal Wage Agreement-IX
dated 31st January, 2012 and as revised periodically from time to time”.

SHRI D. RAJA (Tamil Nadu): Sir, I move:
(57) That at page 11, after line 31, the following be inserted namely:-

"(3) A successful bidder or allottee is obliged to continue engaging the
workers and employees already working in the allotted mine either as
direct appointee of the prior allottee or through contractor or otherwise.

(4) Wages, other benefits and service conditions of the workers and
employees deployed in the allotted coal mine, either directly or through
contractor by the successful allottee shall be governed by wages or benefits
and service conditions stipulated by the National Coal Wage Agreement-IX
dated 31st January, 2012 and as revised periodically from time to time".

MR. DEPUTY CHAIRMAN: I shall first put the Amendment (No.26) moved
by Shri P. Bhattacharya to vote.
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SHRI P. BHATTACHARYA: Sir, I want Division.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes : 65
Noes : 106

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri AK.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
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Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. EM. Sudarsana
Pande, Shri Avinash
Patel, Shri Ahmed
Punia, Shri PL.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rao, Dr. K.VP. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
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Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.

Das, Shri Kalpataru

Dave, Shri Anil Madhav
Desai, Shri Anil

Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
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Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
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Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
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Memon, Shri Majeed

Misra, Shri Satish Chandra
Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O 'Brien, Shri Derek
Panchariyva, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar

Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth

Rajaram, Shri

Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola
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Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Birender

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Sinha, Shri R. K.
Sitharaman, Shrimati N.
Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D.P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendment (No.26) was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.41) moved by
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. TN. Seema
to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.57) moved
by Shri D. Raja to vote.

The question was put and the motion was negatived.
Clause 20 was added fto the Bill.

Clauses 21 and 22 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In clause 23, there are three Amendments,
Amendments (Nos.6 and 7) by Dr. T. Subbarami Reddy, and Amendment (No.16)
by Shri Digvijaya Singh. Are you moving?

Clause 23 — Penalties for certain offences
DR. T. SUBBARAMI REDDY : Sir, I move:

(6) That at page 12, line 18, (for the words "two years, or with the minimum
fine of one lakh rupees", the words "one year, or with the minimum fine
of fifty thousand rupees", be substituted.

(7)  "That at page 12, line 19, (for the words, "two lakh rupees"”, the words
"one lakh rupees, be substituted.

SHRI DIGVIJAYA SINGH: Sir, I move:

(16) That at page 12, line 7, for the words "If any person", the words "If
any person other than a land loser or any employee or a labourer" be
substituted.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 6 and 7)
moved by Dr. T. Subbarami Reddy to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.16) moved
by Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

Clause 23 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 24, there are two Amendments (Nos. 8
and 9) by Dr. T. Subbarami Reddy. Are you moving?

(8) That at page 12, line 23, for the words "one lakh rupees", the words
"fifty thousand rupees ", be substituted.

(9) That at page 12, line 24, for the words "two lakh rupees", the words
"one lakh rupees ", be substituted.

The questions were put and the motions were negatived.
Clause 24 was added to the Bill.

Clauses 25 to 33, Schedule I and Schedule I were added to the Bill.
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Schedule IV

MR. DEPUTY CHAIRMAN : In Schedule IV, there are 13 amendments,
Amendment (No. 10) by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, I am not moving.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 42 to 47) by Shri Tapan Kumar
Sen, Shri K. N. Balagopal, Shri P. Rajeeve and Dr. T. N. Seema. Are you moving it?

SHRI TAPAN KUMAR SEN : We all are moving,
(42) That at page 25, for lines 20 to 22, the following be substituted namely:-

"may carry on coal mining operations m India in any form for own
consumption only for specified end use and not for any other purpose,
with the prospecting licence or mining lease as the case may be".

(43) That at page 25, for lines 30 and 31, the following be substituted namely:-

"which in the opinion of that government may be necessary for the-purpose
of coal mining for specified end use and not for any other purpose".

(44) That at page 25, lines 38 and 39, the words, brackets and figure, "including
mining for sale by a company under sub-section (2) of section 3A", the
words "for own consumption for specified end use", be substituted.

(45) That at page 25, lines 43 and 44, be deleted.
(46) That at page 26, lines 1 to 3 7, be deleted.
(47) That at page 26, for lines 40 to 43, the following be substituted namely:-

"(d) the terms and conditions of auction by competitive bidding, the details
of mines and their location, the minimum size of such mines and such
other conditions which may be necessary for the purpose of coal mining
operations for own consumption for specified end use and not for any
other purpose under section 11 A of the Principal Act",

Sir, I want a division because this is an amendment of the Coal Mines
(Nationalisation) Act, 1973.

MR. DEPUTY CHAIRMAN: Okay, so you are insisting for division?
SHRI TAPAN KUMAR SEN: Yes.

The House divided.
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MR. DEPUTY CHAIRMAN : Ayes : 65
Noes : 109

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri AK.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Smt. Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. EM. Sudarsana
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Pande, Shri Avinash

Patel, Shri Ahmed

Punia, Shri PL.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam

Rangarajan, Shri TK.

Rao, Dr. K.VP. Ramachandra

Rao, Shri V. Hanumantha

Rapolu, Shri Ananda Bhaskar

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami

Sadho, Dr. Vijaylaxmi

Salam, Haji Abdul

Seelam, Shri Jesudasu

Seema, Dr. T.N.

Selja, Kumari

Sen, Shri Tapan Kumar

Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shri Digvijaya

Singhvi, Dr. Abhishek Manu

Siva, Shri Tiruchi

Soni, Shrimati Ambika

Syiem, Shrimati Wansuk

Thakur, Shrimati Viplove

Tiwari, Shri Pramod

Vora, Shri Motilal

Yechury, Shri Sitaram
NOES : 109

Aga, Ms. Amu

Agrawal, Shri Naresh

Ali, Shri Munquad

Ansari, Shri Salim

Arjunan, Shri K. R.

Bachchan, Shrimati Jaya

Bandyopadhyay, Shri D.

Bernard, Shri A. W. Rabi
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Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.

Das, Shri Kalpataru

Dave, Shri Anil Madhav
Desai, Shri Anil

Dua, Shri HK.

Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Ganguly, Dr. Ashok S.
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.

Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.

Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
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Memon, Shri Majeed

Misra, Shri Satish Chandra
Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O' Brien, Shri Derek
Panchariyva, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar

Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth
Rajaram, Shri

Ramesh, Shri C. M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj
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Singh Badnore, Shri V. P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Birender

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Sinha, Shri R. K.

Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C. P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D. P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

Amendments (Nos. 42-47) were negatived.

MR. DEPUTY CHAIRMAN: There are Amendments (Nos. 58 to 63) by
Shri M. P. Achuthan and Shri D. Raja. Are you moving?

SHRI D. RAJA: Yes, I am moving?

MR. DEPUTY CHAIRMAN: All are moving. Only Dr. T. Subbarami Reddy
has not moved.

SHRI D. RAJA : Sir, I move :
(58) That at page 25, for lines 20 to 22, the following be substituted namely:-

"may carry on coal mining operations in India in any form for own
consumption only for specified end use and not for any other purpose,
with the prospecting licence or mining lease as the case may be".
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(39

(60)

6D
(62)

(63)

That at page 25, for lines 30 and 31, the following be substituted namely:-

"which in the opinion of that government may be necessary for the purpose

of coal mining for specified end use and not for any other purpose".

That at page 25, lines 38 and 39, the words, brackets and figure "including
mining for sale by a company under sub-section (2) of section 3A", the

words "for own consumption for specified end use", be substituted.
That at page 25, lines 43 and 44, be delefed.

That at page 26, lines 1 to 37, be deleted.

That at page 26, for lines 40 to 43, the following be substituted namely:-

"(d) the terms and conditions of auction by competitive bidding, the details
of mines and their location, the minimum size of such mines and such
other conditions which may be necessary for the purpose of coal mining
operations for own consumption for specified end use and not for any
other purpose under section 11 A of the Principal Act".

The questions were put and the motions were negatived.

Schedule IV was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 1, there is one Amendment (No.l) by
Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Yes, Sir, I am moving.

(D

Clause 1 — Short title, extent and commencement

That at page 2, line 7, after the words "whole of India", the words except
the Tribal Areas mentioned in the Sixth Schedule of the Constitution of
India and the State of Jammu and Kashmir, be inserted.

The question was put and the motion was negatived.

Clause 1 was added to the Bill.

The Enacting Formula, the Preamble and the Title were added fto the Bill.

SHRI PIYUSH GOYAL: Sir, I move:

That the Bill, as amended, be passed.

The motion was adopfted.
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SOME HON. MEMBERS: Sir, we want division.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes : 108
Noes : 66

AYES : 108
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Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
Dua, Shri HK.
Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Ganguly, Dr. Ashok S.
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj
Jaitley, Shri Arun
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Javadekar, Shri Prakash
Jha, Shri Prabhat
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Judev, Shri R.S

Jugul Kishore, Shri
Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed

Misra, Shri Satish Chandra
Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navanecthakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O' Brien, Shri Derek
Panchariya Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar
Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth
Rajaram, Shri

Ramesh, Shri C.M.
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Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul
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Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj

Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder

Singh, Shri Birender

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Sinha, Shri R. K.

Sitharaman, Shrimati N.

Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D.P.
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Noes : 66
Aga, Ms. Amu
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri AK.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
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Punia, Shri PL.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam
Rangarajan, Shri TK.

Rao, Dr. K.VP. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul

Seelam, Shri Jesudasu
Seema, Dr. T.N.

Selja, Kumari

Sen, Shri Tapan Kumar
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi

Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod

Vora, Shri Motilal

Yechury, Shri Sitaram

SHRI PIYUSH GOYAL: Sir, I thank the Chair, all hon. Members and all the
parties.

SHRI M. VENKAIAH NAIDU: Sir, I would like to thank all the parties, including
the Opposition partics, supporting parties for the patience they have shown and the
time they spent on this Bill. I also thank the hon. Deputy Chairman for this.

SHRI SITARAM YECHURY: Sir, we also thank the Chair for upholding the
democracy. And, now, Chair may please relieve the Parliamentary Affairs Minister
so that he can run to the other House.

SHRI M. VENKAIAH NAIDU: Now, Sir, I request you to take up the Andhra
Pradesh Reorganisation (Amendment) Bill, 2015.
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MR. DEPUTY CHAIRMAN: Now, let us take up the Andhra Pradesh
Reorganisation (Amendment) Bill, 2015. Shri Kiran Rijiju. ...(Interruptions)...We will
take it up after laying the Special Mentions.

ZERO HOUR SUBMISSION
Re. Suspension of Vice-Chancellor of Delhi University

SHRI SITARAM YECHURY (West Bengal): Sir, I have one point to make
...(Interruptions)... Today morming, during the Zero Hour, I could not raise it as the
Zero Hour could not be taken up. ...(Inferruptions)... The hon. Minister of HRD is
here. T have raised the point carlier regarding the Delhi University. My name has
been brought in to say that letter has been the basis on which a letter of suspension
has been sent to the Delhi University Vice-Chancellor...(/nterruptions)...Sir, since my
name has been dragged in, I would only request the Government -- hon. Parliamentary
Affairs Minister is here and I had given a notice for Zero Hour submission but
we did not take it up today -- through you, to please have this matter examined.
Please remember, the Delhi University is a university we have established by an
Act of Parliament. If anything is being done here, you should report it to us and
you cannot bypass Parliament on that. It is a very important issue. I agree. I have
written that letter We want that action to be taken on that issue.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the
issue raised by my leader, Shri Yechury.

MR. DEPUTY CHAIRMAN: Hon. Minister may examing it.

Now, Special Mentions to be laid on the Table.

SPECIAL MENTIONS* — Contd.

Demand for creating Divisional Benches of C.A.T.
for speedy disposal of pending cases

SHRI P. RAJEEVE (Kerala): Sir, presently, the Central Administrative Tribunal is
having single bench only in Kochi. The CAT has been established for adjudication of
disputes with respect to recruitments and conditions of service of persons appointed
to public service. The objective is to reduce the pendency of cases and ensure
speedy and cheaper justice.

* Laid on the Table.



